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PARLIAMENTARY DEBATES
(PART I—QUESTIONS AND ANSWERS)
Tuesday, Tth March, 1950

The House met at a Quarter to Eleven of the Olock

[Mr. SpEAKER in the Chair]

—_— , EE KL R R S

ORAL ANSWERS TO QUERTTONS

DOLLARS AND STERLINGS FOR TRAVELLERS

*@58. 8hri Sidhva: (a) Will the Minister of Finance be pleased to state the
amount of dollar and sterling released in the year 1948 and 1949 (each year
sepurately) to individuals who went to foreign countries for tours, commorcial

and other purposes?

(b) Have Government laid down any definite policy for the grant of dollar
facilities to travellers and tourists and if so, what is it?

The Minister of Finance (Dr. Matthai): (a) A statement is laid on the
Tuoble of the House. [See Appendiz IH, annezure No. 80].

(b) A note is laid on the Table of the House. [See Appendiz I1l, annexure
No 81].

I may explain with regard to (b) where the hon. Member wants to know
whether Government have laid down a definite palicy that the policy consists
of a va iety of instructions in regard to various classes of tourists. 8o I have
prepared a comprehensive note which covers sbout four foolscap pages, and
1 would ask my hon. friend to study it with care.

Shri Sidhva: After study what opportunity would be given to me to get
further information?
Mr, Speaker: There is that half an hour rule.

Shrl Sidhva: All right, Si-.

Bhrl EKamath: Have any instances been brought to the notice of the hon.
Minister where officers wh. were deputed abroad by GoverMthent on some
mission havs spent foreign exchange boyond what was allocated to them, in
anticipation of sanction later on?

Dr. Matthai: No such casc has come to my notice.

Shri Kamath: Is it a fact that the Director of the Counecil of SBcientifts and
Industrial Research some time last year when he was in Washington or New
York on government duty gave a big reception which must have cost Govern-
ment over 800 or 900 dollars, without previous sanction?

(625)
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Dr. lmum That is not correct, Sir.
Shri Kamath: What is the correct position about that matter?

Dr. Matthai: 1f he spent that extra amount of money he must have received
sanction for it. ‘

Shri Kamath: Previous or . . .
Mr. Speaker: Orde-. order.

8hri 8idhva: May I know whether any bhona fide businessmen who wanted
t go to America on business tour were refused the dollars and whether a repre-

sentation was made te the Reserve Bank and also to the hon. Minister on
this mat{a=r?

Dr. Matthai: I am not aware of any specific cases where applications have
been turned down. But we have laid down a definite policy in regard to the

emount of foreign exchange that can be provided for people who go out on
these tours. '

Dr. Deshmukh: Is it a fact that {here was an iﬁvestigation to find out what
the balsnces in dollars credited to certain merchants in America were, and,
if s0, what was the total amount discovered?

Dr. Matthal: That is a kind of continuous research that goes on all the
time.
Sardar B. 8. Man: Have any instances come to the notice of Government

whe-e dollar facilities have been refused to the students who wanted to pursue
their studies abroad ?

Dr. Matthai: If there is any particular case that the hon. Member is think-
ing of T would like him to bring it to my notice.

W.H.O. TEAMS FOR CHOLERA AND PLAGUE

*669. Bhri Bidhva: (1) Will the Minister of Health be pleased to state
whethe * the World Health 'Organisatio

n in India has made any recommenda-
tions regarding steps to be taken for eliminating cholera and plague from the
country?

(b) If so, what steps have so far been taken in this direction and what
measures have been taken to combat these diseases?

(¢) What is the amount set aside for thi

buted b tas s purpose and will the armount be
contributed by the

.H.O. or the Goyvernment of Tndia?
(d) What will be the cost on the staff and medicines?

1#) Will the scheme vrovide for educating the public or for active steps to
eombat the diseases®

The Minjster of Health (Rajkumari Amrit

Kaur): (a) to (e). ‘A statement
is placed on thé Table of the House.

[See Appendiz 111, annexure No. 82].

.8hri Sidbva: What is the wmount, as stated in part (c¢), that was set aside
Yor 'this purpose and how much was contributed by the W.H.0.?

Rajlumari Amrit Kaur: Two teams are coming out next year, one for
plague and one for cholern, and the estimated expenditure on each of them is
s, 51,000—that is from the Government of India. And the expenditure to
W.H.O. is estimated at $62,500, that is, in the neighbourhood of Rs. 8 lakhs.
tn addition to this, the expenditure on insecticides will also be met by W.H.O.
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- Bhri 8idhva: With reference to the Study Groups that came to India for
<holera and plsgue, may I know what was the result and what was the cost?

Rajkumari Amrit Kaur: There was no cost to the Government of India
with regard to the Cholera Study Group: all expenses were met by W.H.O.
“Thig Group came out here, visited several Provinces, actually went to villages
where cholera is endemic, and they submitted their report which has just been
placed before the Executive Board of the W.H.O. When the report is
received by the Government of India we shall see what action can be tuken
oun it.

8hri Sidhva: What is the proportion of the cost incurred by the (Govern-
ment of India as compared with that of the W.H.O.?

Rajkumari Amrit Kaur: Fromn the figures just given in regard to these two
teams that are coming out this yenr for plague and cholera it will be fseen that
the Government of India expenditure will be one lakh of rupees and W.H.O.
will be spending more than three.

Shri P. G. 8en: Is there any recommendation from the W.H.O. in regard
to malaria?

Rajkumari Amrit Kaur: Several teams are working today in India in order
10 eliminate malaria from those areas.

B. C. G. VACOINATION

*681. 8hri Kesava Rao: Will the Minister of Health be pleased to state
how many Indian physiciuns are trained in B. C. G. Vaccination and how many
are to be trained in future?

The Minister of Health (Rajkumari Amrit Kaur): Sixty four Indian doctors
were trained in B.C.G. Vaccination up to the end of December, 1949 and forty
one more are proposed to be trained by various State Governmeuts during 1950,

8hri Kesava Rao: Muy I know the total expenditure inourred for tiaining
these physicians?

Rajkumari Amrit Kaur: I would have to have notice cf that question, but
I do'not think there in much expenditure incurred.

Shri Kesava R80: \Vhut help is given by W.H.O. for training these
physicians? .
. Rajkumari Amrit Xaur: W.H.O. arranged for us to send two of our own
men abroad. W H.O. has given us experts that have enabled us now to pro-
duct our own vaccine. And they send out experts with the teams that come
und those people train our men.

8hri Xesava Ra0: May I know in what part of the country these sixty fcur
trained physicians are working now?

Rajkumari Amrit Kaur: Well, the places where this B.C.G. campaign has
been carried out are Bombay, Baroda, Ahmedabad, Kamrup, Gauhati, Jorhat,
Shillong, Nowgong. Rajkot (Saurushtra), Calcutta, Delhi, Madras, Madanapalle,
Trivandrum, Hyderahad, Patna, Tatanagar, Patiala, Lucknow, Kanpur,
Amritsar, Rohtak, Moga, Ferozepur, Simnla. And it is proposed to extend
this vaccination to Agra, Mysore, Indore and Gwalio: as well as a few other
places in the near future.

Shri P. G. 8en: May I know if the hon. Minister is aware of the fact that
medical experts of the foreign countries of U.8.A. and England have exfressed
th2ir doubt:: ahout B.C.G. vaccination on a mass scale!
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Raikumari Amrit Kaur: On the contrary the United Kingdom has just
undertaken B.C.G. vaccination on a faily extensive scale.

Shri A. Jozeph: May T know the number of females out of the sixty four
physicians trained? b

Rajkumari Amrit Kaur: I could not tell the hon. Member off hand but I
gould find out and let him know.

8hri Poonacha: Is there any proposal to extend this to the Centrally
udministered areas?

Rajkumari Amrit Kaur: But it is existing already in the Cent ally adminis-
tered areas. | have mentioned it.

Shri Poonacha: Excepting Delhi I did not hear any of the places.
Rajkumari Amrit Kaur: Ajmer also.

BANK FAILURES

*662. Shri Kesava Rao: (a) Will the Minister of Finance be pleased to
stute the number of hanks which failed in the year 1049?

(b) What are the reasons for the failures?

(c) What steps have been taken to see that such bank failures do not hap-
pen in the country?

The Minister of Finance (Dr. Matthai): (a) According to information avail-
able with Government. 23 banks, including one Scheduled Bank, suspended
payment during the year 1949.

(b) Gene. ally speaking, most of the banks followed an unsound policy in
the matter of investments, branch expansion and attraction of deposits.

(c¢) The Banking Companies Act, 1949, which came into force with effect.
from the 16th Muarch, 1949, empowers the Reserve Bank of India to keep &
watch over the affairs of all banks in India covered by the Act, and it is
expected that with periodical inspections of all banks the financial position
and methods of working of banks will improve in due course and such inspections
will go a long way towards preventing frequent bank failures in the country.

Shri Kesava Rao: May I know whether the Government of India has asked

any banks to close down because they were running at loss?

Dr. Matthai: The Government of India does not come into the picture at
all. Tt is the Reserve Bank that does it.

Shri T. N. 8ingh: Is it a fact that several of the banks which have failed
were intiiately connected with persons who were doing business, that is
persons who owned industries and also had control over these banks?

Mr. Speaker: How does it como in here?

8hri T. N. 8ingh: T am asking this hecause of his refe ence to the invest-
ment polioy . . . .

Mr. Speaker: Order, order. I am afraid it is full of inferences. It cannot
be allowed.

Shri B. Dss: May T know if the Reserve Bank had applied humanized
principles to maintain the banking structure in India by helping these banks
which are failing, since its nationalization?
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Dr. Matthai: The Reserve Bank applies humanized principles to the extent
‘they are consistent with banking p:inciples.

Shri B. Das: Hus it done anything actually for the failing banks to stand
-on their legs and not go to the wall?

Dr. Matthai: To the extent of its ability as the Central Bank of the country.

Shri M. A. Ayyangar: May I know from the hon. Minister whether the
Reserve Bank tried to take over manugement of uny of these banks and tried
to put them once again on their legs and found it impossible to rehabilitate
‘them ?

Dr. Matthai: If the hon. the Deputy-Speaker is meaning that the Reserve
Bunk should take over the running and management of a bank, the Reserve
Bani has not done it.

Dr. R. 8. Singh: Is it a fact that most of the bank failures in our country
wre due to the immature knowledge of the banking system on the part of most
«©of the bank directors?

Mr, 8peaker: Order, order. It is & matter of opinion.

8hri M. A. Ayyangar: Were any other fucilities offered by the Reserve
'Bank and if so what, before they allowed these banks to collapse completely?

Dr. Matthai: What the Reserve Bank does in matters of this kind is briefly
‘this. When a bank is in difficulties and the Reserve Bank is satisfied that
in spite of its temporary difficulties its position is essentially sound, it comes
to the assistance of the bank with advances. But supposing the bank is not
able to redeem its position, then there is an inspection by the Reserve Bank
and the necessary consequences follow.

8hri T. T. Krishnamacharj: May I ask the hon. Minister if he is in a
position to throw some light on the acute position that now exists in West
Bengal in regard to banking companies and the liquidation of a numbcer of
banks as a result thereof?

Dr. Matthai: T have so far received no official report but I understand
there is a scheme of amalgamation which is being considered, and in :espeot
of that a responsible official of the Reserve Bank has been in Calcutta and I
ur:dersiand the Governor himself is proceeding to Calcutta to look into the
matter.

Shri Goenka: Ts there any scheme either with the Reserve Bank or with
the Government of Indin for the amalgamation of these banks to make these
banking institutions invulnerable?

Dr. Matthai: As the hon. Member knows, there is a Bill hefore the House
intended for expediting the process of amalgamation.

COURT-MARTIAL OF GARHWALI SOLDIERS

*663. Shri B. 8. Arya: Will the Minister of Defence be pleased to state:

(a) whether (Government have taken any steps to help the Garhwali sal-
tiers who were court-martialled by the British Government for their refusal
‘o fire upon the unarmed public in Peshawar in the year 1930;

(b) if the answer to part (a) above be in the affi mative, the nature of such
help, Z.e. if it was by way of a pension or o?.herwise and also the extent to
which such help was given;
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(¢) whether any such help was extended to the dependent fumilies of the
deceased soldiers: and

(d) the total number of the soldiers who fell victims to this historic and
anfortunate event?

The Minister of Defence (Sardar Baldev 8ingh): (a) to (d). 1 presume the
hon. Member has in mind the incident which took place on the 24th April
1980, in Peshawar, when about 68 members of ‘‘A’’ Company of the Garhwal
Rifles refused to obey the Commanding Officer’s orders to proceed to the city
to help the civil power to maintain law and oder. On a representation
received on behalf of these persons, their cases were re-examined and Govern-
ment decided to grant mustering out pensions/gratuities to all these personnel
with effect from the date following that on which they were discharged or dis-
missed. In the case of individuals who have since died the amount of
gratuity admissible to them or the arrears of pension due to them from the
date of their discharge to the date of their death will be paid to their legal
heirs.

oY o Tqo AW : FqT qTAAT AT qfaa a7 qq@TA A FAT FA&A
fis mear g1 & SR F ofafr oeg fedy @ & &feY 3 o1
AT A I HAfOT wigareww  eagAar qavw FATT IF AT
fraedt Staar o MSr so™ | e fFar § ?

8Shri B. 8. Arya: Will the hon. Defence Minister be pleased to state if any
soldiers other than those of the Garhwal Regiment refused to fire on unarmed

people taking part in the non-violent struggle for freedom started by Mahatma
CGandhi?

Mr. Speaker: That is a matter of the past. I do not think we need go
into thosc things now. I may make it clear that I admitted this question
because there was the consideration of giving some compensation to them by
the present Government. If there be any such thing he can table a question,
but we can't go into the past now.

Sardar B. 8. Man: Apart from these Garhwali soldiers, are there other
instances of such soldiers having been compensated by the present Govern-
ment, who were victims of other political punishments?

Sardar Baldev 8ingh: There are some other instances also and Government
has compensated them in different forms—some have been paid compensation,
others have been given pensions ete.

8hri Tyagl: Have their pensions been calculated at the rate at which they
would have got them if they had retired after fulfilling the old contract of
service, o' were they calculated on the rate of pay which they were getting at
the time they were dismissed? i

Sardar Baldev 8ingh: 1 think the hon. Member wants to know whether
any one of these personnel who had not served for the period which would
entitle them to pension, have been given pensions or not.

8hyi Tyagl: Yes.

Sardar Baldev Bingh: Ten years is the minimum period which is necessary
for « person to get pension. Those who had se ved for ten years or more had
been given pension and in the case of those who had served for less than ten
years compensation in other forms was given.



ORAL ANSWERS 632
INTERNATIONAL SCHOOL OF QORIENTAL HUMANITIES

*664. Sardar B. 8. Man: Will the Minister of Education be pleased to state
whethe: the Government of Indin have been requested by certain American
Scholais to acsist in the formation of an International School of Oriental
Humanities with a view to implementing the Fulbright plan of U.8.A.?

ity G S el ol - a1 (OB Ulge ) iy O JRuika
S &yl ol g3 S ealapy®l el 84S el s - gle gag oS BakeiyyS
2 Epp oS Sy (el sl E 008 g0y (il 93 7 e L Sl 00 030 of (K
&S a6 b %,Q I ROUN VN ¥y ol = Byl LWy G~ S Enalagy e
- dx‘_.
The Minister of Education (Maulana Azad): So far as the Fulbright Agroe-

ment iz concerned we have not received any such request. The question
whether under this Agreement{ any help can be given to assist in the formation
of an International School of Oriental Humanities is a matte: to be considered
by the Board which will be formed under the Fulbright Agreement.

L I N e e BT YIS LR T I Xy

N REICRCGE S LI TR IY 35 ) W SR 7 08

Sardar B. 8. Man: Will the money required for the Fulbright Scheme be
invested by the American Mission or by the Government of India?

Maulana Azad: By America.

Shri Karmarka~: May I know what is the extent of money involved for the
fulfilment of this Fulbright Scheme and may T know when Government will
have that scheme ready?

al v a g la Sy e S e 8 (S ekl 1ol Uty
- Redla g Sypt 90l S Aagee o &5 & oaal - Wl palae wilpals fL.'»
Maulana Azad: A copy of the agreement has been placed on the Table of

the House which gives all the details. It is hoped the Board will be consti-
tuted within this month.

MATERIAL FOR MANUFACTURING PREFABRICATED HoUSES

*885. Shri Kamath: Will the Minister of Health be pleased to refer to the
answer given to starred question No. 639 asked in the Constituent Assemnbly of
India (Legislative) on the 15th December 1040 and to state:

(a) whether in other countries which manufactured or manufacture pre-
tabricated houses, only such materials as are locally available have always
been made use of;

(b) if so, why there has been a departure from such p-actice in India;
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(c) the various types of foamed-concrete in vogue in pre-war Germany, and
how far the foamed cencrete used in the Delhi Housing Factory differs from
the German types;

(d) when Indian Patent Number 36001/46 referring to light weight foamed
concrete wus applied for, and when granted; and

(e) whether before the process was patented the matter was fully investi
gated by an expert committee of engineers or Scientists and if so, by whown?

‘The Minister of Health (Rajkumari Amrit Kaur): (a) and (b). Govern-
ment have no detailed information in the matter about other countries. It
‘is understood that in the United Kingdom imported materials have been used
for aluminium and timber components of prefabricated houses. = As regards
the Government Housing Factory in Delhi, the housc as designed requires the
use of aluminium alloy which has to be imported. FEfforts are however, being
made to redesign the roof to substitute indigenous products for imported
components

(¢) A note on the subject is laid on the Table of the House. [See Appendiz
111, annexure No, 33].

(d) The application for this Patent was filed with the Patent Office of the
Government of India on the Tth November, 1946: the application was accepted
on the 28th April, 1948, and the Patent was finally sealed on the 5th January,
1949 with effect from the Tth November, 1946 under the provisions of the
Indian Patents and Designs Act.

(e) No. The patent was granted by the Contrcller of Patents under the
provisions of the Indian Patents and Designs Act.

Shri Kamath: Has the hon. Minister herself or any of her experts or
cfficers compared the process for which patent has been granted with the
various processes described in this booklet issued by. the B itish Intelligence
Sub-Comuittee regarding Technical Developments in prefabricated housing

with a view to finding out whether it is a new process or the old process
rehashed ?

Rajkumari Amrit Kaur: The information available to Government in this
rantter is that this is entirely a new process, and when the hon. Membe:
studics the note that T am laying on the Table he will realise that the progress
that has been achieved by this particular company with which we are dealing
is such that it is actually turning out a structure which is very much stronger.
Their method of making foam concrete is very different from anything that has
eve: been done before.

8hri Kamath: Is it o fact that the process at present being followed in the
Prefabriented Housing Factory in Delhi does not completely tally with the
process described in this specification of the patent of which T have got a
copy here?

Rajkumari Amrit Kaur: T am not aware of that. I think the process that
-is developed here is absolutely the same as is done by this factory in England.

Shri Kamath: Does the Minister propose to have-this matter examined, in
view of the fact that the patent mentions an oute: layer of heavy concrete
and this part of the process is not being followed in this Factory?

Rajkumari Amrit Kaur: T am not prepared to have the matter exsmined
npw, unless specific complaints or allegations are made. I am quite content
with the investigations that the Controller- of Patents has made and cn the
basis of which he has issued the patent.
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Shri Kamath: On what grounds has the work of redesigning the house
been recommitted to the consulting firm? What are the reasons for redesign-
ing th: house?

Rajkumari Amrit Kaur: There is no proposal of redesigning the house. In
order to avoid the high cost of the aluminium, it has been decided to investi-
gate-—and 1 hope that investigation will be successful—some substitnte for
aluminium, with the foam concrete itself.

8hri Shiva Rao: May I ask the hon. Minister whether this Housing Facto'y
has gone into full production and if so what is its producing capacity?

Bajkumari Amrit Kaur: I am afraid T cannot give the exact date when
the factory will go into full production, because of the delays that have taken
place in the delivery of the machinery. As I informed the House the other
day, ‘;;hen it does go into full production, it will turn out one hundred houses
a week.

-

8hri Deshbandhu Gupta: May I know whether the Gove:nment have
examined the question of costing and come to the conclusion that if this pro-
cess which has been patented in India is followed the cost would not be lesser
than what it is at present?

Rajkumari Amrit Kanr: As I have already said the Government is looking
into the question of cost. The cost has gone up mainly because of the
aluminium alloy and when that is eliminated cost will definitely come down.

MEMBERS OF PARLTAMENT IN THE WARRANT OF PRECEDENCE

*@68. Shri N. 8. Jain: (a) Will the Minister of Home Aflairs he pleased to
state whether 'Government are aware that there is no mention of the members
of Parliament in the Warrant of Precedence and if so, why?

(b) Are Government aware that in the U.8.A. thé Senators come after the
members of the Cabinet and the Representatives after the Chief of Army and
Navy in the Warrant of Precedence?

(c) Is it the intention of this Government to amend the Warrant of Prece-
dence 8o as to include the Members of Parliament in the Warrant of Prece-
dence as high as in the U.B.A.?

The Minister of Home Aflairs and the States (8ardar Patel): (a) Yes. The
Warrant of Precedence is confined to officials. '

(b) Yes,

(c) In view of the official character of the War ant of Precedence, the
questinn does not arise. :

Shri M. A. Ayyangar: May I ask the hon. Minister whethsr representations
have not ‘been made to him that on accasions like the ‘‘Independence Day'’,
while cfficials were seated in front, Members of Parliament were put in the
rear?

Mr. Speaker: I um afranid the hon. Membe - is entering into an argument.

Shri M. A, Ayyangar: T am just bringing a particular instance to the notice
of the hon. Minister and whether he thinks it is right that . . .

Mr. Speaker: T do not think it is permissible. The hon. Member may ask
for information.
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Shri M. A. Ayyangar: | want to know from the hon. Ministe: whether it is
not a fact that on the 26th January when there was a darbar in the Govern-
ment House, all the foreign Ambassadors and officials were put in the front
and the Members of Parliament were thrown into a corner?

Sardar Patel: If the hon. Member was present on that occasion, he would
know the facts.

Shri Kamath: Is the Warrant of Precedence that obtains today the ssme
o8 the one which prevailed before January 26, 1950, or is there any change
in it?

Sardar Patel: So far as the official character of the Warrant of Precedence
is concerned, it is the same; no change has been made in it.

Shri Kamath: Do Government propose to revise the Warrant of Precedence

after the inauguration of the Republic and the establishment of a free demo-
oratic State in India? :

Sardar Patel: T do not think it is advisable to do so. There may be many
non-officials who may be far superior in position and status to the officials
and it would be quite impossible, in the nature of things, to fix up the prece-
denc2 of non-officials and make a joint list. That is why the Warrant of
Precedence is confined only to officials. When a particular case arises, it is
decided on individual merits.

8hri Kamath: What is the p acticé in the United Kingdom shout Members
of Parlinment?

8ardar Patel: Well. the practice of the United Kingdom may be different;
but is it necessary that it should be followed here?

Mr, Speaker: T am afraid arguments are being ndvanced in the form of
questions. If hon. Members are dissatisfied with the present Warrant of
Precedence, the best course is to go and discuss the matter with the Minister
and not put questions in the form of ‘‘whether it is done in a particular place,
ete.”” Tt does not lead to any useful result. T find so many hon. Members

anxiour to put questions, but unfortunately these questions amount to nothing
but argument.

Dr. Deshmukh: T want to know whether hon. Ministers of the Centre as
well us of the States are treated as officinls or non-officials?

Sardar Patel: They are all treated as officials.

8hri Tyagi: What blam has been assigned to the hon. Speaker of Parlia-
ment, Sir?

Mr. 8Speaker: Tt is a matter of record. The hon. Member may refer to the
Warrant of Precedence. .

8hri Kamath: Is it a fact that in the Warrant cf Precedence the Deputy

Minister of External Affairs is still assignod a place below that of the Secreta y-
Genernl of the Ministry?

Sardar Patel: The hon. Member will find it from the list.

RAips FROM PAKISTAN'

*@67 Shri T. N. Singh: (a) Will the Minister of States be pleased to give
figur2s - elating to dacoities and other border crimes near and around Munabao
on the Jodhpur side of the Indo-Pakistan border for the months of November
and Decenber 1949 and January 1950?
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(b) Is it proposed to increase the Military and police strength stationed at
Munabao to cope with these border crimes?

. .'l'he Minister of Home Aflairs and the States (Sardar Patel): (a) Two
incidents have been reported in and around Munabao in November and
December, 1949. No incident has been reported in Junuary 1950.

_ (b) Effective and adequate arrangements are being made to cope with the
situation. :

SMUGGLING oF MONEY To PAKISTAN By MUSLIM ACTORS AND ACTRESSES

. t‘“& Prof. Yashwant Rai: Will the Minister of Finance be pleased to
state :

(8) whether 1t is a fact that many Muslim actors and actre$ses from India.
go to Pakistan every month; and

(b) whether it is a fact that they deposit in Pakistan money earned in
India?

The Minister of Finance (Dr. Matthai): (a) and (b). Government have no
information.

Prof. Yashwant Raj: May I know whether it has come in to the notice of
the (lovernment that the famous actress Suraiya and others go to Pakistan
and deposit their money there?

Dr. Matthal: I tricd my best to collect information on this subjeet in order

to satisfy my hon. friend’s curiosity but I have failed. It is very difficult to
get tha necessary inforination. ’

Dr. Deshmukh: Has he discovered any other case like this?

Dr. Matthai: As things stand at present we have no system of exchange
control hetween us and Pakistan nor is there any restriction on the remitiances
of funds. The ouly restriction that we have at present is that the evacuee
property cennot be transferred.

Shri Sidhva: May 1 know whether these people visit India on 1onthly
permits or periodical permits or permanent permits?

Dr, Matthai: There is no restriction on the movement of people from here

to Pakistan. Froin Pakistan to India they have to get a permit from our
Deputy High Commissioner there.

. 8hri 8idhva: Ts the hon. Minister certain that there is no permit required
from India to Pakistan?

Dr. Matthai: Not as fa: as 1 know. It is not a subject that comes really
within my purview and my hon. colleugue Mr. Gopalaswami Ayyangar will
reply. ’ :

The Minister of Transport and Railways (Shri Gopalaswami): It is a faot
that people who want to go from‘here to Pakistan have to obtain a pcrmit
from the High Commissioner for Pakistan in India.

Shri Sidhva: May I know whether these actresses also obtain such per-
mission and if so, whetller they are permanent permits or periodical permits?

Shri Gopalaswami: The fact that they are actresses would not exempt them
from oktaining permits.
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8hri T. T. Krishnamachari: May I know if the Finance Minister can tell
us in view of the fact that there is a definite flight of capital from India to
Pakistan as was indicated by him in his budget speech, whether Government
have any proposal on hand {o restrict further outflow of capital from India?

Dr. Matthai: 1 would rather not make a statement on the subject.
Shri Kamath: Are DPakistanis of this species in the habit of visiting India?

Womex vy 1. P. 8.

*669. Shri Sanjivayya: Will the Minister of Home Affairs be pleased to
state

(a) the number of women recruited for the Indian Police Service; and

(b) if the answer to part (a) above be in the negative, what are the rea-
sons therefor?

The Minister of Home Affairs and the Etates (Sardar Patel): (a) Nil.

(b) Women were made eligible for the Indian Police Service in 1948. No
woman qualified for the service in the 1948 Competitive Examination and the
final selections from the 1949 examination have not yet been made. The
recommendations of the Special Recruitment Board for emergency recruit-
ment to the Indian Police Service are under consideration.

Maulvi Wajed Ali: May 1 know what has happened to the two successful
womu:n candidates in the I.P.S. examination held in 1948?

Sardar Patel: Their cases a‘e still under consideration.

Shri Kamath: How many women have been appointed as Head (‘onstables
and Constables in Delhi province?

Sardar Patel: 1 cannot give the number but there are some.

Shri Deshbandhu Gupta: May I know whether the qualifications luid down
for women qualifying for the Indian Police Service are the same ns for men
or different?

Sardar Patel: The qualifications are the same.
ASSESSMENT OF INCOME TAx ON INCOMES FROM EVACUEE PROPERTIES

*870. Dr. R. 8. 8ingh: (a) Will the Minister of ¥inance be pleased to state
whether the Indian income tax authorities are assessing tax on incomes from
evacuees properties situated at Karachi at 100 per cent. of their pre-partition
rental value?

(b) Is it a faot that money brought by evacuees from Western Pakistan
into India is presumed to be foreign profit and is taxable on remittance basis?

The Minister of Finance (Dr. Matthal): (a) The answer is in the viega.tive.
Nornally such income is assessable in Pakistan and i exempt in Tndja.

(h) The Money brought from Pakistan is generally presumed to be out of
Income arising in Pakistan and therefore not liable to be taxed in. India
according to the agreement with Pakistan for the avoidance of double taxation.
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CONSTRUOTION OF CAPITAL FOR ORISSA

- *@T1. Shri Naik: (a) Will the Minister of Finance be pleased to state what.
is the estimated cost of construction of the Capital for Orissa at Bhubaneawar?

(b) What portion of the cost is to be borne by the State and to what extent.
help has been promised by the Centre?

(c) Is the. construction the exclusive charge of the State Government or
do the Government of India have any responsibility and if so, to what extent?

(d) What are the sources from which the cost is being met?

(e) What progress has so far been made in matter of construction and when
do Government expect to complete it?

(f) Doer the economy drive in any way affect this scheme?

The Minister of Finance (Dr. Matthai): (a) According to the information
available with the Central Gove nment the estimated cost of construction is

Rs. 540 lakhs.

(b) and (d). The Centre has agreed to a grant of Rs. 182 lakhs in suitable
instelments. The balance of the cost is to be met by the State Government.

(c) Construction is the exclusive responsibility of the State Government.

(e) The Central Government have no detailed information on the progress.
According to information available sometime ago, the Orissa. (Government
expected to complete the work in 1951-52.

(f) As a result of economy measures the annual instalment of g ant payable
by th: Central Government has been somewhat reduced. The Central Govern-
ment have no information as to how far the economy drive in the State has

affected the scheme,

Shn Naik: May I know whether it is not a fact that several buildings in
the new site cracked in cou:se of construction within a short period?:

Dr. Matthai: That question must be referred to the Orissa Government.

CONFISOATION OF FARINA AND SAMOLINA

*673. Shri R. Velayudhan: Will the Minister 'of Finance be pleased to-
state:

(a) the quantity in tons of Farina and Samolina confiscated by the Cus-
toms authorities in India in the year 1949;

(b) the quantity returned to the purchasers; and
(c) the quantity still lying with the Customs authorities?

The Minister of Finance (Dr. Matthai): (a) to (c). Necessary information
is being collected and a statement will be laid on the Table of the House im

due course. :



-
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RE-INSTATEMENT oF 1.C.S. OFFIOERS

*674, Shri R. Velayudhan: Will the Minister of Home Affairs be pleased
to state:

(a) the number of I.C.8. officers whose services were dispensed with by the
Government of India from 1940 to 1946 due to their pro-Congress sympathy;

(b) the number of the officers reinstated after partition; and

(c) whether there is any I.C.S. officer still not taken back by the Govern-
ment?

The Minister of Home Aflairs and the States (Sardar Patel): (a) Our records
dc not ghow any such instance.

(b) and (c). Do not arise.
REPRESENTATION OF HYDERABAD IN PARLIAMENT

*675. Shri Dwivedi: Will the Minister of States be pleased to state when

are the clections or nominatiops of representatives from Hyderabad Deccan
to the Parliament of India goirlg to take place?

The Minister of Home Affairs and the States (Sardar Patel): Action will be
taken to give rep esentation to Hyderabad in Parliament as soon as necessary
rules [ Provisional Parliament (Representation of Hyderabad) Rules, 1950.]
whicih are under consideration are promulgated by the President.

Shri Kamath: Is it not a fact that this matter of representu.ﬁon of Hyder-
abad in Parliament or formerly in the Constituent Assembly was raised as far
back as June or July 1948 and if so, what is the cause for so much delay in

getting representation in Darliament? What have been the difficulties in the
way ?

Sardar Patel: Because there is no hurry about it.

Shri Kamath: 1s it not a fact that under the Constitution all States have

got to be represented in Parliament and why does the Minister say that there
i» no hurry? . '

Mr. Bpeaker: It will involve an argument.

Sardar Patel: The hon. member knows that the State of Hyderabad is
quite ditferent from the other Staotes.

Shri Kamath: May I know .

Mr. Speaker: I am afraid we are sturting an argument.

Shri 8idhva: Is it not a fact that an announcement was made that elections
will take place in March?

Sarda> Patel: I don't know whether any‘ such announcement was made.
The aunouncement was about the general elections in Hyderabad.

Shri 8idhva: Yes, I am talking about that. May I know the reasons for
postponing the elections?

Sardar Patel: The electoral rolls are not ready and as soon as conditions
in the State are proper for the holding of general elections, the elections will
be held.
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History oF ¥rEEpoM MOVEMEN

*677. Prof. 8. N. Mishra: Will the Minister of Education be pleased to

state : -

_ (a) whether o Committee has been set up by the Government for the com-
pilation of a history of the freedom movement in India; and

(b) if so, the personnel of the Committee and the exact nature of work it is
expected to do?
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The Minister of Education (Maulana Azad): (a) and (b). The Government
of Indin have for the p.esent appointed n Committee for the collection from
all possible sources of necessary material for the preparation of a history of
the Freedom Movement in Indin. The Editorial Bourd for eompiling the
history will be appointed later after the materinl has been collected. - -

The personnel of this Preliminary Committee is as follows:

(1) Dr. Tara Chand( Educational Adviser to the Government of India—
Ex-Officio, Chairman.

(2) Dr. R. C. Majumdar, FEx-Vice-Chancellor, Dacca University.

(3) Dr. Bisheshwar Prasad, Director of the Historical Section of the
Ministry of Defence.

(4) Professor (. 8. Briniveschari, Principal Raja Doraisingam Memorial
College, Sivaganga.

(5) D-. 8. N. Ben, Professor of Modern History, Delhi University, Delhi.
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(6) The Honourable Shri R. R. Diwakar, Minister of State for Infomn-
tion and Broadcasting; and

(7) Dr. G. C. Narang.
Wo THo UAo fasqr: RENW<uw Fa€ (collect) FIR F71 Awag Fqv
% '
Prof. 8. N. Mishra: What is the aim behind the collection of material?

€ R ot (oyheb g3 S ey piud 8 In B o dalc 2 Ol Ulga
- e & Joken K

Maulana Azad: The aim is clear, viz., the collection of material for the
history of the freedom movement which is to be written.

Shrimati Durgabai: May T know whethe: the hon. Minister could tell the
House whether any attempt has been made by private individuals already in
this regard and if so whether Government desire to make use of the material
already collected?

-d‘t”uéﬂlfgaﬁiw

Maulana Azad: Yes. The Committee will be very glad to utilize material
of that type which becomes available to them.

~ Prof. 8. N. Mighra: It is not clear from the reply of the hon. Minister what
the purpose of collecting the materials is. I have asked a definite question
whether any history is going to be written. He has said, No. I want to
know what is the point in collecting information then?

Mr 8peaker: I think it has been replied to. The hon. member has perhaps
not followed the answer.

ot Mo Ao WA: a8 M fram  Fav< Ft ag v wmar &
&aTT gnit ? '
Shri B. R. Bhagat: In what language will the proposed book be written?
foremr wvaT :.ﬁﬂﬂﬁiﬁ' 2 vt &) 7€ &1 He has said “no”.
Mr. 8peaker: No book is intended to be compiled. He has said ‘‘no’’.
st o Ao WIT: AN ANZT 7 ft F21 & s FAfas gwzer
X & hAfae I feqa @R s3m A& wFET Tgar g fe
ag feame fem war & e i ?
8hri B. R. Bhagat: The hon. Minister has just stated that after the

muterial has been collected the editorial board will compile a book. I want
to know in what language is the book to be compiled?
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-8 oyf alagi K gy 5 Baks Sygt Jewheded ona 1 O3 Uty

‘Maulana Azad: This will be decided by the editorinl bourd when it is const-
tuted.

ey AT fam: qar  AYET qAT FHF FIE F TG B 5
FA F qAfage FE RJa7E 7

Ch. Ranbir Singh: Is the Government prepared to associate Presidents of
Provinecial Congress Committees with this Committee ?

- e bt s (S (] adeingd - g 2 Ol Uy
Maulana Azad: No. The Government do not think it necessary.

oY fgady : qar Fraaat & Y 37 waer & sTAFrd A FiwR ?

Shri Dwivedi: Will information also be collected from the Btates :in this

connection?
- L)h . l—;’;f "U”,n

Maulana Azad: Yes.

Shri Karmarkar: What is the minount budgeted fo- during the next year for
this purpose?

gkt - 2l ad ot e W el G RS ST Uy
PKLJ"' L—-U‘ﬂ’) 0‘”‘)15‘5 L.J'lg‘hfdlg.ic;’, _;«’gﬁuoiq“‘_e“-oledlh‘
e 'r»é, qtz..tg ;‘”a‘ .s.. &gy glp O v pie w‘r - e"-w b LS G,A,»
- élJWu.lgg_,Lmﬁu,bJﬁquuJ
Maulana Azad: The Committee have not yet submitted their complete
budget but when the Committee was appointed it was thought that sbout ome
and a half lakh rupees could be spent on this job. Out of that rupees fiffy
thousund were anticipated to be the likely expenditure over the staff etc. st

the headquarters and one lakh for the work in all the provinces. ‘ No estimate
has, however, been received by us from the Committee so far.

Prof. 8. N. Mishra: ] want to know whether the materials to be collected
by the Editorial Board are to be collected with any political bias?

T FTAT . FT @D FOW@ET  F Wiy sfagm afeag seEe
THRT AIE AR S & AT § worfad $1 Wt fF 7 awaw @
way ?

Shyi Kamath: Has the ‘Bharatiya Ittebos Parishad’ established under the
patronage of the President, Dr. Rajendra Prasad. been dissolved ns a com

sequence hereof?
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o 35 WS K ] e allne (uf &S g i e © Ol e

Maulana Aszad: I fail to see what hus that got to do with this matter.
Mr. Speaker: T think we will go to the next question.

SaLe or HypEraBAD GoOLD

%678, Shri Sidhva: Will the Minister of Finsnce be pleased to refer to the
suswer given to my starred question No. 212 on 18th Februm{ 1950, regarding
sale of gold by the Reserve Bank and state the authority at Law under which
this sale was made?

The Minister of Finance (Dr. Matthai): The sale was made under saction
17(11) (a) of the Reserve Bank of India Act unde: the instructions of the
Central Government,

Bhri 8idhva: Muay I know whether that section says that any business could
be done by the Reserve Bank on behalf of any individual?

Dr. Matthai: The Reserve Bank can act us the agent of the Central Gov-
ernment  This was done under . instructions from the Central Government.

Shri Sidhva: I want to know whether the gold was sold on behalf of the
Nizam or on behalf of the State. 1f it was sold on behalf of the Nizam, then,
whether the Rescrve Bank Act permits such sale by an individual person.
That is my question.

Dr. Matthai: Tt is not for the Reserve Bank to determine the precise dis-
tinetion between the personal property of His Exalted Highness the Nizam
and the property of the State. At the time that these sales were made the
position was that Hyderabad had not acceded to the Union. Therefore the
concept of Government which determined property relations was -the cencept
that prevailed in the old State of Hyderabad.

Shri Sidhva: May T know whether the amount realised has gone to the
credit of the State or has been transferred to the Nizam?

Dr. Matthal: I have often said that this is the personal property of the
Nizam. But whether in the kind of regime that prevailed in Hyderabad, you
¢an muke a clear-cut distinction between the personal property of the Nizam
‘ind the property of the State is a question which it is beyond my power to

‘answer. . ,
" shri Sidhva: May 1 . . ..
. Mr. Speaker: Order, order. He need not press the point. He has got the
information,

Shri 8idhva: 1 have not got the information in the sense whether it is the
preperty of the Nizam or of the State.

Mr. Spesker: Thix is what he has said. The hon. member is unnecessarily
arguing the point.

Shri 8idhva: May I know whether any other property of a similar nature
!}ad been sold by the Reaserve Bank under that section?
. Dr. Matthal: Not to my knowledge. ‘

Shri 8idhva: Why was an exception made . . .

Mr Speaker: Next question, Mr. Kamath.

.
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RovaL AsiaTic SoCIETY, BENGAL
*679. Shri Kamath: Will the Minister of Education be pleased 1o state

whether any chunge in the name of the Royal Asiatic Society, Bengal, is pro-
posed or under counsideration and if so, what?

W & (Flagw of L&) S eabaiggl = b = (ol Ulye) ptuSemed Sl pRuia
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The Minister of Education (Maulana Azad): Yes. In reply to s suggestiqn
fromn the Government of India, the authorities of the Society have intimated
that they are taking steps for changing the name of the Society hy dropping
the wo:d "“Royal’’ and re-naming the Society as ‘‘The Asiatic Society’’ only.

A Fo gy N we ofenfer’ @ owar g cofers” & qads
g s 7

Shri Kamath: Will t-hé word ‘Asiatic’ be changed into “Asian’? ‘
DA K ee folyio S W6 e 8 W8 YPan yyd @l 9> =y (] 1 O UBye
s o o

Maulana Azad: The only change that was considered necessary at present
was that the word ‘royal’ should be dropped.

ot F1a9 : Fa7 qfraifes weg 9 gaa

Shri Kamath: Is the objection to the word Asiatic . .
Mr. Speaker: I think we will go to the next question.

PaAxisSTAN'S MEMBERSHIP OF I.M.F.

*880. Prof. 8. N. Mishra: Will the Minister of ¥inance be pleased to state:

(a) whether Pakistan’s membership of International Monetary Fund has
been granted in consultation with India; and

(b) whether India has been invited to give opinion in fixing the value of
Pakistan rupee in terms of the dollar and pound-sterling?

The Minister of Finance (Dr, Matthal): (a) Pakistan applied for member-
ship of the International Monetary Fund. In accordance with the Fund’s
By-laws, the Governors of the Fund were called upon to vote on this appli-
cation and India, as a member of the Fund, has cast its vote in favour «of
Pakistan’s admission.

(b) Not yet.

Prof. 8. N. Mishra: Have Government made up their mind about the par
value of the Pakistan Rupee they would support?

Dr. Matthai: That question dogs not arise. I may perhaps explain for the
information of the hon. Member, what has happened so far is that the Inter-
national Monetary Fund has agreed to the ndmission of Pakistan as a member
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of the Fund. Now, Pukistan has got to express its acceptunce which it has
not done so far. When it has expressed its acceptance, then, I think, within
a month of that, they have got to declare what the par value of the currency
i8. Within two months after that, the Fund has got to express its view as
te whether the par value is correct or not. There is u long time between now
and then. The Government of India have not made up their mind.

DisaBLED MILITARY PERSONNEL

*g81, Shri Ethirajuli Naidu: (a) Will the Minister of Defence be pleased to
stute the number of persons in the Armed Forces who were disabled during
the yenrs 1948 and 19497 ‘ .

(b) whut relief, if any, has been given to them?

The Minister of Defence (Sardar Baldev Singh): (n) 1948, 4160; 1949, 5053.

(b) Disabled personnel a.e given pension or gratuity, the amount varying
sccording to the rank and length of service of the personnel and the degree
and duration of persistence of disability sustained. Pension or gratuity is
paid only in such cases where it is established that the disability was attri-
butable {o or aggravated by military service.

FINANOIAL INTBGRATION OF STATES

*683. Pandit M. B. Bhargava: (1) Will the Minister of States e pleused
te rtate whether the recommendations of the Committee for the financial
integ ation of States and Unions of States in the Indian Union have been
aceepted by the Governmeni of India?

(b) What progress has so far been made towards the financial integration?
(¢) By which date is thig process likely to be completed?

The Minister of Home Afairs and the States (S8ardar Patel): (1) to (c). 1T
Bav. al'eady informed the House, that we are shortly issuing a White Paper
on Tudiar States which will contain full and detailed information on »ll these

poinix.
LEPROSY

*684. S8hri Kshudiram Mahata: Will the Minister of Health be pleased to
: state whether it is a fact that the monetary help from Government (vither.
Gentral or Provincial) which the Purulia Leper Asylum used to get has been
stopped and if su, why?

The Minister of Health (Rajkumari Amrit Kaur): No grant was given by
the Union Government to the Purulia Ieper Asylum. I have no information
vegarding any grant given by the State Government.

INDIAN ArRMS AcCT

*685. Maulvi Haneef: (1) Will the Minister of Home Affairs be pleased to
stale whether any revision of the Indian Arms Act (XI of 1878) (as wodified up
to the 1st April, 19490) is under contemplation?

(b) If so, when is it going to be revised?

(c) Do Government propose to extend further privileges to Members of
Parliament ?
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The Minister of Home Aflairs and the States (Sardar Patel): (a) No.
(b) Does not arise.
() No.

CENSUS OF COMMUNITIES

*687. Shri Balwant Sinha Mehta: Will the Minister of Home Afairs be
pleased to state whether Jains will be included in Hindus or will be recorded
as a Separate community?

The Minister of Home Aftairs and the States (Sardar Patel): Jains and

Hindus will be recorded separately under different ‘religions’.
PENSIONS APPEAL TRIBUNALS

*@88. Babu Ramnarayan 8ingh: (a) Will the Minister of Defence be pleased
tc state what are Pensions Appeal Tribunals?

(b) What is the law under which the Pensions Appeal Tribunals have been
established ? :

{c) What are the functions and powers of these Tribunals?

The Minister of Defence (Sardar Baldev 8ihgh): (1) to (c). T lay a state-
mert on the Table of the House.

STATEMENT

(a) and (c). Pensions Appeal Tribunals are non-statutory bodies to hear and decide
appeals aguinst fhe decisions of the Government of India relating to:
(i) rejection of claims to entitlement to disability or family pensions in respect of
uazgalties arising out of war service. f.e., service during World War TI (1839-
1845) ;
Tii) imposition of penalties on the awards of pension, on the ground of (a) misconduct
or serious negligence, (b) malingering, or indulgence in drink or drugs,
(c) aggravation of the disability or retardation of cure, and (d) unreasonable
refusal of operation or treatment;

(i1i) assessment of the degree of disablement.

A Central Appeal Tribunal is also established to hear and decide appeals against the
decisions of the Pensions Appeal Tribunals, where there are any points of interpretation as
dofined in rule 46(b), Pensions Appeal Tribunals Rules, 1845. Subject to the decision by
the Central Appeal Tribunal, the geciuiona by the Pensions Appeal ‘Tribumals are binding
on the appellants and the Government of India, )

In determining an appeal under the Pensions Appeal Tribunals Rules, 1845, the Tribunals
are bound by the terms of the relevant pensionary rules framed by Government.

(b) The Pensions Appeal Tribunals are non-statutory, and were constituted by a Resolu-
tion of the Government of India, in War Department Notification No. 1770, dated the
I8th November 1946, embodying the Pensions Appeal Tribunals Rules, 1945.

ENGINEERING COLLEGES IN CENTRALLY ADMINISTERED AREAS

*686. Shri Balwant Sinha Mehta (on behalf of Bhri Jajoo): Will the Minister -
of Education be pleased to state:
5 (2) whether there is any Engineering College in the Centrally Administered
tates;
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(b) if not, whether it is a fact that due to domicile restrictions for admission

150 various Engineering Colleges in different States, students from the Central-
¥ Administered Btates do not get admission; and

bel (¢) what steps Government propose to take to secure admission for students

onging to the C Administered St in t ingi i i
diﬁergntgsmtes(‘; entrally Administered States in the Engineering Colleges in
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The Minister of Education (Maulana Asad): (n) The Delhi Polytechnio
prepares students for the All India Diploma in Electrical Engineering which
raoks oqual to a University Degree in Electrical Engineering for purposes of
recruitient to Central Services and posts under the Government.



ORAL ANSWERS 647

(b) No. Admission to the following institutions is open to students from
-all parts of the country:

(1) College of Engineering, Banaras Hindu University. (Mechanical and
Elcetrical Engineering),

(2) College of Engineering and Technology, Muslim University, Aligarh.
+(Civil, Mechanical and Electrical Engineering).

There are also some engineering institutions which receive grant-in-sid from
‘the Centre and are, in turn, required to reserve 30 per cent. seats for students
-of other Statés including the Centrally Administered ones. These are:

(i) College of Engineering and Technology, Bengal, Jadavpur. (Mechanical,
"Eleotrical and Chemical Engineering), (ii) Victoria Jubilee Technical Institute,
Bombay. (Civil, Mechanical and Electrical Engineering). (iii) Dayalbagh
‘Technical College, Agra. (Mechanical and Electrical Engineering). (iv)
Alagappoa Chettiar College of Technology, Madras. (Chemical Engineering).

(¢) As and when other Engineering institutions are given grant-in-aid from
‘the Centre, they would also be required to reserve seats for students of other
‘Btates including the Centrally Administered ones.

Shri Poonacha: Do 1 understand the Education Minister to have said that
geats arc reserved for students from Centrally Administered areas in those
institutions to which grant-in-aid is given by the Central Government?

U 2 oyl Wge
"Maulana Azad: Yes.

off Sraeyq AT ;- w1 ag wqg AwE A 5 = gefufres
ufear # @& & for a@@D # faar g foad dew O o
gafrafg ?

Shri Deshbandhu Gupta: Is it not a fact that the seuts reserved for
students belonging to the Centrally Administered Areas are not proportionate
‘to their population?

DS Uyl S 290 o &5 & Jad & odld K jpepe Jrepl 2 Ol Uiy

Oda of _pbhdgaleRud] ya - & pad b &g & JKS gyl Olons wld S wle.

S Ritel g yatke  coasd Pe S 8 s wleyd Wf 5y 2 Jlpgo

O U - e el o lasdl SpRuhady Py yae u’ = sRhyry Byizie i)

Upp (i Ty Sy € 0fans (pld guS (yae (] 2 305 6 Lyl 3! 23Rels (O
~u S N w gy &L

Maulana Azad: The hon. Member probably thinks that a specific. number
of seats is earmarked for students from each Province which is not the case.
Grant-in-aid to institutiops is made on the conditior that they would reserve
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80 pe- cent. seats for other States which also include the Centrally Adminis-
tered Areas. As regard Aligarh and Banaras, however, zhe question of any
specific reservation does not arise, as their doors are open to everybody.

 @nlt 7t ag AL § 5 EwlAE § g grenfafcg
fecmrar &1 s s3w &7 afsww afaq shaq Fermres a8t s |

Shri Tyagi: 1s it u fact that the Uttar Pradesh Public Service Commission
does nos recognize the diploma in electrical engineering awarded by the Toly-
technic?

- Uk &8 atb S 0l e e gt (ol 2 O Uty
Mauland Azad: I cannot say anything on that point just now.

Y (qTl - #YT EARZ A g ag F1 3@ fear g fF I
femigare faedtar aarq eiq@ 7 fewrams s foar g

Shri Tyagl: Has the Government seen to it that the diploma recognized by
them is also recognized by all the other States?

K JRTIN VNI { WP < DENEY SO VO PR O FUS QRO DRI JPOY 1 R 1O
Sl g eyl o pp o O delan 2 (505 K jugge gyl ey
S a8 o el D 2 G K R LG L o< 2

?ad‘aw”.olg.flfu"nl*s,e”bdb

Maulana Azad: The consideration present to the Government was that the-
position should be made absolutely clear in so far as it related to posts and
gervices under the Central Government. This has been done.

In so far as
the States are concerned I am not yet able to state the position clearly.

Y gl FT G ATT FT AT FT AT F Ffmm A E
ag qare faraat ® famrmes @ g ?

8hri Tyagi: Has an endeavour been made by the Government to see that
it is recognised by all the States?

- X P e gpd Kl 1 Oli] Ul

Mauvlana Azad: This was not considered necessary.

Shri Poonacha: In view of the fact that the Centrally Administered Areas
are few and far in between will the hon. Minister make efforts to arrange for

facilities being given ‘to students from these Areas fo- studying in the Engi-
neering colleges of the adjacent States?

- g Kl &S G5 pap iy 2 Ofif Uye
Maulana Azad: The Government do not think this is necessary.
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HEME X FART gfrafafent & Fet  gefufreed qfear # ) se@
ifes f5g 77 § 399 arerg feadr &
Oh. Ranbir Singh: Will the hon. Minister be pleased to state the number

of students belonging to the Centrally Administered Areas admitted into the
Banaras and Aligarth Universities ?

- Ul Wy i ott] e & 2 R LYy
Maulana Azad: T cannot state that just now.

WRITTEN ANSWERS TO QUESTIONS

RENEWAL OF RADIO LIOENOES

_ %860. Seth Govind Das: Will the Minister of Information and Broadcast-
ing be pleased to state the number of Radio licences issued o renewed during
the last twelve months?

The Minister of State for Information and Broadcasting (S8hri Diwakar):
A statement giving the information available for the 12 months ending 81st
Octobeli, 1949 is placed on the Table of the House. [See Appendix 111, annezxure
No. 84].

ALrocaTION OF TEA Exoise REOEIPTS TO AssaM FOR Foop AND DEVELOPMENT
SoHEMES

*672. Shri Chaliha: Will the Minister of Finance be pleased to - state
whether any share of the amount of tea excise duty realized from Assam has
been allotted to the State of Assam for Food and Development schemes?

.The Minister of Finance (Dr. Matthai): No, Sir.

INCIDENCE OF PLAGUE

*@76. Master Nand Lal: Will the Minister of Health be pleased to state
the total number of plague cases state-wise during the calendar year 1949 and
how many of these proved fatal?

The Minister of Health (Rajkumari Amrit Kaur): Finul annual figures for
the calendar year 1949 ae still awaited from the States. A statement com-
piled from the weekly and monthly returns received from the nine States in
Part ‘A’ and from the States of Ajmer, Coorg and Delhi in Part ‘C’ of the
Tirst Schedule to the Constitution is placed on the Table of the House. [See
Appendiz 111, annexure 85].

ABSORPTION OF JHANSI VILLAGES IN VINDHYA PRADESH

*682, Shri K. 0. Sharma: Will the Minister of States be pleased to state:

() whether it is a fact that a number of villages in Jhansi Division have
been merged witk the Vindhya Pradesh;
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(b) it the answer to part (a) above be in the affirmative whether Govern-
ment will state the number, population and areas of these villages; and

(¢) whether an opportunity wag given to the people of these arems to give
expressiot: to their views over thig matter, and if not, why not?

The Minister of Home Affairs and the States (Sardar Patel): (a) Yes.
(b) The details about the Uttar Pradesh enclaves including those in Jhansi

Division transferred to Vindhya Pradesh are given in the statement placed on
the Table.

(c) No. But we had consulted the accredited representatives of the
people. [See Appendiz 111, annexure No. 86].

A. I. R. TALES ON ANIMAL HUSBANDRY

80, Seth Govind Das: Will the Minister of Information and Broadcasting
be pleased to state the number of lessons and talks given by the Proadcasting
Department of A.I.LR., Delhi, on Animal Husbandry during the year 1949-50?

The Minister of State for Information and Broadcasting (Shri Diwakar):

During the year ending February, 1950 sixteen talks on Animal Husbandry
were broadcast by All India Radio, Delhi.

SoreEpULED CasTEs 1. A. S. OFFIOERRS

81, Shri 8ivaprakasam: Will the Minister of Home Affairs be pleased to
state:

a) the number of Harijans and backward classes recruited to the I.A.8. in
1949-50 State-wice; and

(b) the number of State officers from these communities transferred to
Indian Administrative Service under the Emergency Provisions, State-wise?

The Minister of Home Affairs and the States (Sardar Patel): (a)

State Number of Scheduled
Caste officers
appointed

Assam - oee ... Nil
Bihar ... Nil
Bombay ve w1
Madras o e 1
Modhya Pradesh oo T |
Orissa oo oo . ... Nil
Punjab ... Nil
Uttar Pradesh ... w1
West Bengal . 2

Total . 6
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(b) Promotions of Provincial Service officers to the Indian Administrative
Bervice are based entirely on merit. No information is available as to the
communities to which such officers belong.

NumBer oF Sadhus, Sanyasis AND Fakirs

82. Shri Sidhva: Will the Minister of Home Aftairs be pleased to state
the total number of Sadhus, Sanyasis and Fakirs (able bodied persons) in India?

The Minister of Home Aflairs and the States (Sardar Patel): No separate
figures for Sadhus, Sanyasis and Fakirs are available. According to 19841
Census, the number of monks, nuns and religious mendicants (which include-

8adhus etc.) in undivided Indie was 2,81,780.
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CORRIGENDA

to

the Parliamentary Debates (Part II—Other than Questions and Answers), Ist Session, 1950,~
In Volume II,—
1. No. 1, dated the 24th February, 1950,—
(1) Page 809, line 19 for “cbroadly” read “broadly”.
(ii) Page 814, line 20 for “alsod” read “also a”.
(ili) Page 826, line 24 after “have” read “got”.
(iv) Page 831, line 12 for “stile” read “still” and in line 13 for ““wonld” read- “would”.
(v) 9= ¢yy, df| < & 430" ¥ eam 9x 9B oF
(vi) 55 ¢yy, dfF ¥ & ‘=i’ ¥ agd <A’ #Y s €
(vii) Page 865, last line for “15th” read “25th”.

2, No. 2,dated the 25th February, 1950,—
(i) Page 884, line 27 from bottom for “latterly” read “laterly”.
(ii) Page 898, line 11 for “fact” rcad “feet”.
(iii) 'Page 901, line 11 omit “a” after “had”.
(iv) Page 903, line 10 from bottom for “low”’ read “law”’.

3. No. 3, dated the 27th February, 1950,—
(i) Page 950 , line § from bottom for “alternation® read “alteration”.

(ii) g5 %2, N F dfF@ Q3 & “sft wo fo fag” & s ax “sff To flo
famgr” 93
(iii) g% <%, dfad ¢ F “ar”’ & sqw )@ @1’ 93
(iv) Page 967, line 9 for “ot” read “to”.
(v) Page 970, line 9 for “Mangers” read “Managers”.

4. No. 4, dated the 28th February, 1950,—
@ l:;ge 934, line 11 for “Mr. Chairman :— The question is"’read “The motion was
opt.e n.

(ii) Page 986, for the existing last line read “T'he House then adjourned for lunch till half
past two of the clock™.

(iii) Page 994, line 27 from bottom for “onse” read ‘“‘ones”.
(iv) l;;lgg 1010, line 16 from bottom for “Mr. Gaganvinari lal” read “Mr. Gagan_vihari

s. No. s, dated the 18t March, 1950,—
@) Page 1021, line 22 for “has been callous” read “has been even callous”.
(li) Page 1033, line 25 from bottom for “on” read “or”’.
(ili) Page 1053, line 21 for “Shri Ethirajula Naidu” read “Shri Ethirajulu Naidu”,
. (iv) Page 1054, transfer lines 29 and 30 after line 31.
(v) Page 1064, line 4 for “cadamom” read “cardamom”.

6. No. 6, dated the 2nd March, 1950,— ) v
(i) Page 1090, line 17 for “Hon. Members three minutes” read “Hon. Members say
three minutes”.

(ﬁ) Page 1096, first line for “section” read “selection”.

7. No. 7, dated the 6th March, 1950,—
(i) Page 1143, line 11 from bottom for “fact” read “face”,
(ii Page 1150, line 18 for “in” read “the”,
172 PSD.
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(i) Page 1060, line 13 from bottom delere “no”.
(iv) Page 1164, line 4 from bottom for “Shri Satis Chandra” read “Shri Satish Chandra”.
(v) Page 116§, line 26 for “Dr.” Mattrti” read “Dr. Mathai”.
(vi) Page 1171, line 2 for “as” read “or”.
(vii) Page 1174, last linc for “Hudget” read “Budget”.
£. No. 8, dated the 7th March, 1950,—

(i) Page 1179, line 11 for “question’ read ‘“‘questions”.

(ii) Page 1221, line 13 for “by” read “but”. .
9 WNo. 9, dated the 8th March, 1950,—

Page 1260, line 21 from bottom after “so far,” read “‘but no”.

10. No. 10, dated the 9th March, 1950,—

(i) Page 1306, line 28 from bottom for “gah” read *“Durgah”.

(ii) Page 1321, line 28 for “has ”’ read ‘‘This”.
11. No. 11, dated the 10th March, 1950,—

(i) Page 1342, line 23 from bottom for “pancl” read “penal”.

(ii) Page 1352, line 3 from bottom for “Houses’ rcad “House”.
12 No. 12, dated the 11th March, 1950,—

Page 13Bs, for the existing line 18 from bottom rcad “another thing that I wish to
submit is this. It is but fair that, when the”.

13. No. 14, dated the 14th March, 1950,— )
Page 1507, line 11 from bottom for “Shri A. P. Fain” read “Shri A. P. Jain”, .
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(PART IT—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)
Tuesday, 7th March, 1950.

The House met at a Quarter to Eleven of the Clock.
IMR. SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

11-42 A M,
MOTION FOR ADJOURNMENT

EscaPE oF Mir LAk Arr oF HYDERABAD FrROM CUSTODY

Mr. Speaker: I have received notice of an adjournment motion.
An Hoa. Member : From whom ?
Mr. Spegker : This is a motion for the adjournment of business of the House,

Shri Kamath (Madhya Pradesh): On a point of order, may I ask in all humility ,
whether it is in accordance with parliamentary convention that you have been black-
ing out the names of hon. Members who give notice of adjournment motions or wheth.
er it is something which you have decided on your own accord ? But I submit
that in my humble judgment it is not fair to Members that they should not know
the name of a colleague who is participating in the proceedings of the House.

M. Speaker : I must express my disapproval of the expression ‘blacking out’,

Shri Kamath : If it is offensive, I withdraw it.

Mr. Speaker : Itisnot only offensive, but it attributes some motives and sug-
gests that I have something at the back of my mind to keep back the name,
That is the implication of it.

T have told hon. Members several times, when such adjournment motions were
given notice of, that it is not always my practice not ta mention the names. Some.
times, I have not mentioned the names. I have not decided that I should not mention
the names, But T have not come to any conclusion in this matter. After all, the
admissibility of an adjournment motion has to be judged on its own meritg, I
made two reservations last time when I had occasion to say something about the
disclosure of the names. I stated that sometimes an adjournment motion iy so
obviously untenable that the desire for publicity is achieved by the very fact of g
mention of the name of the Member giving notice of it. In such cases, T shajl not
mention the name. When on the face of it a motion is so obviously untenable that
it contravenes all rules, I do not propose to mention the name of the Memper who
gives notice. In other cases, as I stated last time, when this point wag raised,
the mention of the name of the Member concerned may be likely to influence the
discussion on admissibility. Sometimes too it has happened that a motion coming
from a particular Member may not be given proper attention while a motion given
notice of by another Member may be given more than proper attention. So far ag
I can remember, in this case I have not said that] am not mentioning the

(1177
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[Mr. Speaker] .
name of the Member concerned. So, th- implication or the plea of Shri Kamath
that I have the intention not to disclose tae name is not well-founded at all. There
is a further factor, that it would have been better if the hon. Member had waited till
I finished in order to sez whether the name is mentioned or not. The hon. Member

has been hasty. It has been so with him.

Shri Kamath: I am sorry, Sir. With due deference to your mature wisdom and
judgment, I am constrained to say that you have cast a reflection upon me. I
have never been hasty. I know that your practice was to mention the names of
Members in the case of adjournment motions. But during the last few months or
weeks you have given up that practice. Today also you followed that practice.

Mr. Speaker: I have understood the point. He anticipated me but it was a
wrong anticipation. Whatever that may be, I may repeat that I did mention the
names of the Members who had tabled the adjournment motions last time. I
am very definite about it.

Shri R. K. Chaundhuri (Assam): May I submit that you could very easily give the
name.

Mr. Speaker : That comes to the same thing. I read out the motion and then
called upon the Member who had tabled it to say what he has to say in support
of the admissibility of it. I need not start with an introduction that an adjournment
motion from the hon. Member Mr. so and so has been received. So here it is an ad-
journment motion. It is now perfectly well known that it is from the hon. Member
Mr. Kamath.

8hri Tyagi (Uttar Pradesh) : Sir, I want a clarification of your ruling on this point.
You just now mentioned that sometimes Members might send adjournment motions
from the motive of publicity. I submit, Sir, that you might please consider whether
it would be fair for the Chair to attribute motives to the Members, and whether for
ublicity or not they are within their rights. I submit, they have the right, even
rom th> point of view of publicity to send adjournment motions. Then, if a motion
is read, it must be read from th~ beginning to end. I do not agree—you will pardon
me—that the name alone should be kept out. The name is a part of the motion
sent and the name should be there.

Shri Kamath: Everything done in this House............

Mr. Speaker: Order, order. Hon. Members will remember that I do not wish
to attribute motives. I never have any idea of doing so but at the same time, it
is impossible for the Chair to shut its eyes to the obvious facts, and therefore, I
said advisedly that in cases of motions which are so obviously inadmissible and
contravene all possible rules, I do not propose to disclose the names, and not even
read the motions.

Shri Tyagi: That is good.

Mr. Speaker: That is what I have stated and in respect of one adjournment
motion. I did not bring it to the House at all.

Dr. Pattabhi (Mudras): May I submit, Sir, that when a motion is made in this
House that motion and the Member who has made it are inseparable and the one
oannot have existence without the other,—namely, name of the proponent and
therefore, whatever good object you may have in mind, the name cannot be omitted.

Mr. Speaker : The hon. Member perhaps is unaware of the rules of procedure.
An adjournment motion cannot be moved in this House without the previous consent
of the Speaker and it is computent for the Speaker to refuse consent without reading
the w~tion in the House.

Dr. Pattabhi : We agree, Sir.
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Mr. Speaker: If that is agreed to, then the other part which I have stated follows.
Again for the third time, I repeat that i1 cases of obviously unteriable motions which
contravene all possible ru]es, I do not propose to mention them in the House, much
less to mention the name of the Member. That is a practice which I propose to
folow. ,

Let us now proceed with the adjournment motion. What the adjournment
motion says is to :

“adjourn the business of Parliament for the purpose of discussing a definite matter
-of urgent public importance, namely, the failure of Government to ensure the safe custody
of Mit Laik Ali of Hyderabad.”

I might incidentally mention that I have got notices of short notice question
from four ho 1. Members of this House trying to elicit information in respect of this.
T need not read them; the point is not very relevant for purposes of deciding upon
the admissibility of the motion. I should like to know in this case the constitutional
-or factual position as regards the responsibility of the Government of India for the
administrati n of Hyderabad. Perhaps the fact that one of the employees of this
‘Government is the Chief Minister there might raise certain presumptions as to how
far this Government is responsible. Therefore, I should like to have the position
-clarified befre I can come to any conclusion over this question.

The Minister of Home Affairs and the States (Sardar Patel) : Sir, so far as the
-administreti-n of Hyderabad State is concerned, the House is aware that it was
under the ontrol of the Military Governor under th» Government of India, but as
representations had been received from the State people and a desire had been ex-
pressed from certain hon. Members from this House also, Government felt that a
change should be made to end the administration of the Military Governor. Now
we changed the administration and placed it under a Civil Administrator. A
further change has been made recently just at the close of the Constituent Assembly.
The Hyderabad Stcte has agreed to accept the Constitution of India and the Nizam
having agreed to it, the position has been accepted by the Constituent Assembly.
Of course there is the general declaration by the Government of India that tke
final decision always rests with the people of Hyderabad and subject to that the
-decision was accepted. When the decision was accepted like all other States the
Hyderabad administration remained with the Chief Minister and his colleagues
who arc czlled Ministers, who have got full powers and the Nizam at present enjoys
the status a3 in all States the ruler enjoys. Hence so far as the internal adminis-
tration is concerned, the Government of India practically has nothing to do at present.
When the Constituent Assembly elections take place and when the result of the
election is known, then there will be the formation of a popular Ministry and then
the Constitution provules for the general guidance, control and direction so far as
the States are concerned. There is no other control from here on the State so far
as the internal administration is concerned. That is the constitutional position.
If further facts on the immediate issue are wanted, whatever information I

have got in my possession, I will give to the House.

Therefore, I do net see how the Government of India can be held responsible
for any prisoner having escaped from any jail or from anybody’s custody. Tha%
part of the administration is purely the responsibility of the Administration. We
-cannot from here control the administration of jails in that respect.

Mr. Speaker : May I ask who is the controlling authority orthe directing au-
thority, so far as the prosecution of Mir Laik Ali and others is concerned §

Sardar Patel : The final prosecution sanction is from the Nizam.

The Minister of Law (Dr. Ambedkar) : I do not know but the first impression
which I have of this matter is this that Hyderaba.d is like any other State. There
is no distinction between Hyderubod State under the Constitution in its relation
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to the Centre and, say, for instance Bombay in its relation to the Centre, which.
means that for subject matters set out in List II the responsibility is entirely of the
State, while the responsibility, so far as subjects in List I are concerned, belong to the
Centre. The same rule would apply to Hyderabad. That is to say that so far as
the matter relating to the custody of Laik Ali is concerned, it is a matter of law and
order which is undoubtedly under the Constitution a matter for local administration.
On that footing, I submit that this is not a matter which constitutionally could
be held to be under the control of the Central Government, but I should like to add
one more remark, viz. that in view of the fact that there is no local legislature to
which the local Ministry could be held to be responsible, it is possible —I speak sub-
ject to correction—that whatever action is being taken by the local administration
is perhaps done under the power which the Constitution vests in the Central Govern-
ment of direction and control over certain States. I am not yet aware as to what
the position under that part of the Constitution is. But so far as the Constitution
i8 concerned and the relation of Hyderabad State to the Centre is concerned, this,
I submit, would be a matter falling within law and order which is absolutely a.
States subject.

Shri Kamath : On the point of the constitutional status of the Hyderabad State,
may I ask the Home Minister or the Law Minister or both to enlighten us
a8 to whether the Chief Civil Administrator or the Civil Administrator or whatever
his designation may be.......

Shri T.T. Krishnamachari (Madras) : Chief Minister.

Shri Kamath : The Chief Minister who has taken the place of the Military
Governor, is today responsible to the Ministry of States or to the Nizam or has he
got a sort of dual responsibility ?

. ShriSidhva (Madhya Pradesh) : This subject matter is of very great importance,
&part from the particular incident whioh has been mentioned so far as the Adjourn-
ment Motion is concerned. The administration of Hyderabad, as far as I could
see,’is under the control of the Centre, and from that point of view, if there is any
grievance that has to be voiced. in the absence of any Constituent Assembly or local
legislature, as the the hon. the Law Minister has rightly stated, I would like to know
which is the forum in this country where that grievance can be voiced. That is the
whole question. If the administration of Hyderabad State is under the control
of the Centre, then I do submit. Sir, that this House has an absolute right to discuss
that matter. If it is & matter of law and order, we do understand that it is the fune-
tion of that particular State, but in this particular State there is no Constituent
Assembly or any other agency before which thie  particular subject or any other
subiect could be placed. I would therefore request you, Sir, to kindly give your
serious thought to this matter and let the House know, if this is ruled out as purely
a matter for the local administration, where this matter or any other matter con-
cerning the State could be raised for the purpose of redressing grievances.

Shri Deshbandhu Gupta (Delhi) : Isit[not a fact that the house internment order

of Mir Laik Ali was passed by the States Ministry and that that internment conti-

nued because in its wisdom the States Ministry at that time had thought

12 Noox that house internment wouuld do, and that the Chief Minister did not like

perbaps to go against he States Ministry’s orders ? This aspect of

the question altfo makes iv necesssary that this House should have an opportunity
of discussing that question.

Sardar Patel : The order of detention or arrest or whatever it was, was passed by
the Military Governor immediately after the police action was taken. Sirce then
consitutional s have taken place, accession has taken place, and now tvhe
Chier smswr qu p Minist-y are responsible for the internal administravion of
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Shri R.K. Chaudhuri : Sir, there is another aspect of the matter. I am not think-
ing of the responsibility of this or that Government for the escape of Laik Ali.
I am considering this question from another point of view. The escape of Laik Ali
with other members of his family, in spite of the fact that so many guards have been
placed, is a source of danger to the safety of India. This means that there is a deep-
laid conspiracy going on.

Mr. Speaker : I think the hon. Member is discussing the merits of the ques-
tion. Once the admissibility of this motion is decided upon, those aspects can be
-discussed. First I want to be clear on the Constitutional position.

Pandit Kunzru (Uttar Pradesh) : The Civil Administrator and the Inspector
General of Police have been appointed by the Government of India, and although
the approval of the Nizam may have been taken to their appointment, yet the
question for our consideration is whether these officers can do anything that the
‘Government of India do not approve of. If the Civil Administrator wants to in-
troduce any reforms in the State, will the sanction of the Nizam be enough, or will
the previous approval of the Government of India also be required ? I think there
is hardly any doubt that the Civil Administrator will not take any action, not even
the most unimportant. action, against the wishes of the Government of India, and
he will certainly not take any important action without the previous approval of the
Government of India. It is thus obvious that the Civil Administrator, both in respect
of policy and administration, is under the control of the Government of India. It
is well known that the Hyderabad Government has no control over the Civil Admi-
nistrator. He is responsible not to the Nizam but to the Government of India.
I submit, therefore, that the position of the Hyderabad State under the Consti-
tution of India, when its accession is carried into effect, has got nothing whatsoever
to do with the question that we are discussing. We went into Hyderabad as a
result of a military action......

Shri Kamath : Police action.

Pandit Kunzru :............ police action for which the Government of
India was responsible. The Military Governor, so long as he was retained, was res-
ponsible to the Government of India. He has been replaced by another man, a
Chief Minister, by the Government of India, and therefore it seems to me that
legally, morally and factually the responsibility is that of the Government of
India.

Shri K. M. Munshi (Bombay): Sir, I only want to address myselfon the
Constitutional aspect of the question without any reference to the particular
matter under discussion. The whole Constitution is based on this principle
that the executive is responsible to the people of this country, organised in this
Parliament or to the people of the State organised into a Legislature. The
Executive or the Rajpramukh is not the root of any authority. The root
of authority is only the people of a State as represented in their Legislature or the
people of India as a whole represented here. There cannot be a vacuum between
the two. In this matter 1 respectfully submit that so far as Hyderabad is concerned
there is no Legislature. The people of Hyderabad are not the people to whom the
administration is responsible.

Secondly, the Rajpramukh of Hyderabad is no more and no less than a consti-
tutional head and to concede that, so far as Hyderabad is concerned, without a
popular Legislature there is another root of authority in Hyderabad would be vesting
the Rajpramukh with a constitutional authority which he does not possess under
the Constitution. Therefore it follows that, there being no responsibility to the
people of Hyderabad, the responsibility must be that of the people of India as a
whole as represented by this House, organised as the Parliament of India.
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- .In regard to this I may point out—I am speaking from memory—that whem
Bection 93 of the Government of India Act was applied to the Provinces, the Lagis-
lative Assembly permitted questions to be asked about the happenings in the Pro.
vinces. When the Provincial legislatures were functioning, no discussions on provin-
cial matters were allowed. Therefore it stands to reason that the people of India

must hold somebody responsible for anything that is happening in a State like
Hyderabad.

In this connection I would like to draw attention to article 371 of the Consti-
tution, which says :

“Noswithstanding anything in this Constitution, during a period of ten years from:
the commencement thereof, or during such longer or shorter period as Parliament may by
law Fprovide in respect of any State, the (Fovernment of every State specified in Part B of
$he Fir.s Schedule shall be under the general control of, and comply with such particular
directions, if any, a8 may from time to time be given by the President:

Provided that the President may by order direct $hat the provisions of this article shsall
not apply to any Btate speocified in the order.’ :

- This is an article which vests the power of general control and direction in vhe
@evernment of India with regard to States in Part B in respect of which the-
President exercised the power of exemption under the proviso. Therefore the:
Government of India which has the right of control not only over Hyderabad but
all the Btates in respect of which no specific order has been passed is responsible
%o this House. Therefore I submit that as a constitutional right following from this
principle of responsibility which underlies the Constitution, this House would be
entitled to inquire into, or demand a reply with regard to, all questions in States:
where there are no Legislatures to which the Execusive is responsible.

8hri T. T. Krishnamachari : Sir, my reading of this Constitution runs counter to-
the proposition which my hon. friend Mr. Munshi has laid before the House. I
shink if we concede the proposition that Mr. Munshi has put forward, the idea that
States like Hyderabad, Rajasthan and PEPSU are States categorised under Part.
B of Schedule I and are therefore autonomous will be reduced to a farce..........

An Hon. Member : Why 1!

§hri T. T. Krishnamachari : It isa fact that in Rajasthan there is no responsible
Legislature and it is also a fact that in PEPSU there is no responsible Legislature.
It may be that the fiction of a responsible government is created on account of the
fact that the States Ministry appoints the Ministers in those particular States and
they are acting with the respective Raj Pramukh as the nominal or titular head.
I suppose we have to maintain that kind of fiction in the special circumstances that-
exist in these States. But if the fiction is broken and we say that it is only a farce-
and therefore the responsibility devolves on the Government of India for the good
administration of the State, then the position is that the emergency powers must be-
applied and the Central Government must take the direct responsibility for the ad-
ministration of these States. 8o long as that has not been done, the Central Go-
vernment has no direct responsibility, but has only an indirect responsibility for the:
administration of the State even if article 371 is taken into account.

The application of article 371 is again, I think, very fallacious. Article 371
is a case of provision for administrative direction in the last resort, barring the appli-
eation of the emergency provisions. It does not confer on the Central Government
any positive power : it only confers a negative power. I think my hon. friend Mr.
Munshi has completely misunderstood the scope of this article, if he thought shat the
Central Government could interfere in the day to day administration of a State in
matters conoerning law and order......

Shri 8idhva : Where there is no Legislature ¢
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Shri T. T. Krishnamachari: It does not maticr so far as we are concerned or so far
as the Constitution is concerned whether there is a Legislature or not, as far as the
States in Part B are concerned, unless the Central Government has taken action
under the emergency powers. I think therefore the position of Hyderabad is on the
same footing as Mysore, the Travancore and Cochin States Union and every other
State in Part B whether or not there is a Legislature functioning in that State.
Technically, the ultimate good of this country might perhaps be affected by the es-
cape of a particular prisoner of a particular category but that is a different point. I
think the hon. Deputy Prime Minister has made it very clear that he is quite wil-
ling to place at the disposal of the House all the information that he possesses. But
6o far as the constitutional position is concerned, namely, the right of this House or
the Central Government to interfere except remotely through the provisions of
article 371, it is not conceded by this Constitution.

The Minister of State for Transport and Railways (Shri Santhanam): Sir, mere
constitutional responsibility is not sufficient. The question really is whether the
Central Government has the normal executive machinery to enforce its responsibi-
lity. If it has, then it assumes responsibility to the House. But where the Central
Government has not got the normal executive machinery to enforce its responsibility
it cannot be effectively responsible or answerable to this House. Consequently if
the States have got their executive machinery those States do not come up here.
Constitutionally, ultimately for every thing done under responsible government in
the States the Centre is responsible. If anything goes wrong, the emergency powers
are called into action. The Government can be dethroned and the Centre can take
over the responsibility for everything. Whether there is a Legislature or not in a
State is not at all the issue. Whether the executive machinery in all such matters is
under the control of the Centre or of the States concerned—that should be the deter-

mining factor.

Shri M. A. Ayyangar (Madras) : The constitution of an Indian State is also the
same as the constitution of a Province: they are both called States under the Cons-
titution. There shall be in every State a Legislature. But it is open to the Gover-
nor to dissolve the Legislature. The executive power in the case of the Union vests
in the President and in the case of a State it vests in the Governor or the Raj-
pramukh. When a Legislature is dissolved what happens 2 We assume there was
& Legislature in Hyderabad, which was dissolved. Before another Legislature is
formed and a fresh Assembly comes into being who is responsible ? Is there to be a.
hiatus ? It is the Governor or the Rajpramukh who is responsible. There is a Raj-
pramukh. The Legislature has not yet been convened. Take, for example, Mad-
ras. The Legislature is dissolved. Some prisoner escapes. Can we say that we
have got jurisdiction over the province of Madras ? The Governor has jurisdiction.
If the Governor has not acted properly let him be removed or let us by some means
impeach the Governor. However, Sir, you will admit that it is unfortunate that
the person in this case should have escaped. It was unfortunate that he should have
been allowed to remain in his own house : that is wrong. But we are helpless in the

madtter.

Sardar Patel : I want to correct certain misapprehensions. My hon. friend Mr.
Kunzru said that the States Ministry here appointed the Inspector-General of Police.
He i8 not correctly informed on this matter. The appointment was made by the
Ministry there but not by the States Ministry here. It is true that we give the loan
of an officer or officers when a State asks for help. And we take that loan from
the Provinces. Here, in this case, they wanted an Inspector-General of Police, and
we gave them a loan. But it is not that we, the States Ministry, have made any
appointment there. No direct appointment can be made by us. Theonly
appointment that we can make from here is the Chief Minister and,
with his approval, the Ministers are appointed. The further internal ad-
ministration is absolutely with them except on questions of policy, or if a genera j
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maladministration question arises we can supervise under the general control under
the article quoted by Mr. Munshi. But we assume too much authority if we take
authority or responsibility for the detailed internal administration or the day to day
administration of jails, courts and revenue and everything. If we take the
detailed administration on our head then this House will have to do nothing except
taking up motions for adjournment, because every day incidents of violence in jails,
incidents of a prisoner escaping, happen. I have several cases of prisoners escaping
from several jails. We do not hold the Government of India responsible for it, but

if any information is required from those Administrations we are prepared to give

that information. But because a prisoner has escaped from a particular place which

was under the charge of a police guard under the Inspector-General of Police who

was under the general supervision and control of the local Ministry, and because

there isx no Legislature there, therefore the whole responsibility should be shifted

on to the Parliament here is assuming too much of responsibility and, at the same time, .
taking away all the responsibility of the local administration there. Therefore, I

submit that this is entirely a matter for which the local administration is respon-

sible , but under the general powers of supervision, control and guidance we can

give information. We can take further steps or put pressure upon them to make
Pproper enquiries or make proper bandobust, so that such things do not arise in future.

Shri Kamath : On the constitutional point ......
Mr. Speaker : I do not propose to allow any arguments now.

Sardar Patel : Formerly also the Chief Minister and Ministers were appointed by
the Nizam.

Mr. Speaker: I think I have heard sufficiently on the most important question,
that is, on the constitutional side as to how far the Government of India are res-
ponsible. But the doubt in my mind is still there to some extent be-
cause of the provisions of article 371 referred to by Mr. Munshi. The hon. Law
Minister also said that, in view of the fact that there is no Legislature there, he could
not define the position very clearly ; he himself wasindoubt. I amnot concerned
with the merits of the case at all. T am concerned with this particular aspect,
namely, the constitutional aspect. I have heard the hon. Members and before I
come to any conclusion I would like to hear the Law Minister further in respect
of the doubts which he himself has raised on this point. Therefore, instead of deci-
ding the point just at the moment, 1 will keep over the matter. I will hear him
“to-morrow and then I will come to any considered conclusion. It has nothing to
do with the merits of the case, 1 may remind the House again. So, Ishall hear
him further, but I do not think 1 shall allow any general debate on this aspect
tomorrow. So the matter stands adjourned and we will now go to the other busi-
ness.

Shri Deshbandhu Gupta: May we at least have the information which the hon.
Minister has now ?

Mr. Speaker: There are four short notice questions. as I said, and they all deal
with the same subject. So one of them will be admitted.

Shri Bidhva : Why not all of them ?

Mr. Speaker: It will be against the rules. I cannot allow the same thing to be
asked by several Members.

8hri 8idhva : If it is different **-c+ -

Mr. Speaker: Whatcverit may be, they may put supplementaries. As he knows,
if the questions cover the same ground, substantially, then the earliest one is ad-
mitted, so that the others get an opportunity of putting supplementaries and having
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their points cleared. It is this practice that I have followed in the past. That is
the correct procedure. The hon. Member is perhaps nervous as to whether his
-question is first or second or third.

Shri Sidhva : I have given it at 10-15.
An Hon. Member : Therefore it must be first !

Mr. Speaker : Ifitis first, it w1ll be admltted If it is not, then that which is
first will be admitted.

Shri Sidhva : Some others may have given more important information.

Mr. Speaker : If it is convenient for the hon. Minister to have the information
by to-morrow, it may be answered to-morrow. We shall ' consider first the
constitutional aspect on the question of the responsibility of the Government of India
and then the other questions will follow.

Now we will proceed to the other business of the House.

PAPERS LAID ON THE TABLE
AUTHENTICATED SCHEDULE OF AUTHORISED EXPENDITURE—OTHER THAN RATLWAYS
Supplementary expenditure for 1949-50.

The Minister of Finance (Dr. Matthai) : I lay on the Table an authenticated
Schedule of authorised supplementary expendlture for the year 1949- 50 in respect of
-expenditure other than Railways.

In pursuance of the provisions of Seztion 36 of the Government of India Act, 1935, as adapted
by the India (Provisional Constitution) Order, 1947 read with sub-section (1) of Section 35
‘thereof, I, Chakravarti Rajagopalachari, Governor General of India, do hereby authenticate
by my signature the following schedule of supplementary expenditure from the revenues of the
Dominion for the year 1949-50 :

SCHEDULE
Amount (in thousands of rupees.)

Voted Charged Total
Service, Administration or Area to which De-
mand relates.
1. Customs . . . . . . 2,56,85 .. 2,58,85
2. Central Excise Dutles . . . . . 39,50 .. 39,50
11. Constituent Assembly . . . 1,16,30 .. 1,16,30
15-A. D3partm>3nt of Parlm'nmta,"y -lffmrs . . 50 .. 50
19. Ministry of External Affairs . . . 2,12 .. 2,12
23. Ministry of Works, Mines and Power . . 84 .. 84
32. Audit . . . . . 29,76 .. 29,76
36. Ports and Pllotage . . . . . 7,00 .. 7,00
39. Tribal Areas . . . . . . 4,36 .. 4,36
40. External Affairs . . . . . 40,83 .. 40,83
69. Civil Works . . . . . . 29,55 .. 29,55
74. Miscellaneous . . . . . 1 .. 1
75. Expenditure on Refugees . . . . 3,25,00 .. 3,25,00
88. Andaman and Nicobar Islands . . . 1,53 13 1,66
89. Relations with Indian States . . . . 16,26 .. 16,26
97. Capital Outlay on Currency . . . . 79,12,53 .. 79,12,53
99. Delhi Capital Outlay . . . . . 41,13 .. 41,13
NEw DELHI, C. RAJAGOPALACHARI,

‘The 29th of December, 1949. Governor General of India.
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ft AFCAAT: AR AT T ST 4 FANM AR T I
FE IAT T 47 fF IAF fou ag Mg A a@ N F w@ax
FFFUF W@ FT IEST AXM T I F 1 GG IAHT
fasr | @d = A fF gw? four W ag oF sfawa &l wd
# qg & 5§ o9 .wadn SFEAE ART F 9GS qRW 9T I
TR @ O A I gw W AT P aFq g IfFw W@ Ao
T I U qA T Fgd H ywAw gar § fE o =@
TN I AF A= AT TN N AT @ fRT Ag T F ;IR qET
N frzrm ag ot | W@IE SG 9F I 9 W GE®
g e oF om AR @ F A FET A | @I q® @R
N arfgs, Todfas ok gmfss Afs &1 gare § a8 I9aT
oF famesa & 9k SEd EEE @ 9ar & 3 fF 9@ a%
afas I qmifos @9l &1 gy g gHY 9@ F@ aF
R few fom & a1 @ & 1 % @mmai g BF oo fRar AT &g
W aRW 9 § @ qTAr g d3, a8 '@ A frmr A& &R

g e s%w 4 39 @ T o wfa ol o F@ F aw|y
' | JE ST AT AT HNF-AAT § T A
gT Wt W FT I agEa § AR MG
FUE F@FR § | zEfeq gw st .
wHE axER N ®E N @7 @, #}E N A @y
qH F® A FAA 9T § IEH AT FAG FEHC HT
fe oo aww &g JmAT SR § 1 wS
A 9 S I & | W@ qF  ToAas
qaTS 97 A A A AT F F 1 JqF IE W AR
g fr @ qw & anfuw ok smwifas serdY, gwar, @ifi @
M oa® w&F N gArd awrt w0 anfaw A § A U
fa¥=q  (decentralization) X WRfEw &@d QUAT (regional
self-sufficiency ) ¥1 &1 )

AYT A FIAT ® §AT § Iq % A1feF FR rATfAE ATy ¢
i afi Nt awaw gw 98 W aff g aRd B gwe qofa®
st gfas & § wife N SwaE o) gAY § I 99 IT
fadafiern ok @ i & fag o s @ far Tw@ oaw
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g AIITEN FE @9 wged A @At | 39 gfe FgA W a1 FUE
A O @ k7 g o9 F g@E F IfF F9E @EEe ¥
fawifea #t f ag s wfar #H7aF (Planning Commission) fAgsr
FX MT ST T | IO F1 I7 5 orfqn wdma N s W
FUN g IS Jo% awfga=ar (regional self-sufficiency) 3<
AGIATEITT (decentralization) F AT T T 1 g7 @ W@ & &
g TF ITW AT 9A FT 9 § W W Ig WA Ag O Fh
At @T fF S W FIH 9@ W I A TF Igd IS FAT
qrA grt 8 | 38 38 % w@gt aF qar ¥ faery, Ao (inflation)
FT GITS & IT F1 g9 &5 T IZX § AT & FIQ 57 g0 AT
Tq a1 9T A § f5 g 2w T NgFwA (production) FATIRT v
qF A AT A N FT AT AU A I 9@ ] N fe@n A ag e
gar fF o= aF g AT H A1, AewE, g QAT E AT AT
W AT ZAGITT FT GATS §, AR AGT ATT HT JAT 9 FT
AT § 98 3WES &l I AT g1 ey W gE@ AN amag g e
xT qF FHA A @R Ers A3 fRar §fF g A S qRrETY
F1, VIRRIT ¥, IGAT & Al 7 IR 3T &7 A AT FT o § IG
A g § W@FT Y g F O (plan) FAT AOEH | TG aF AR
A7 FT G € g9 IV OF QAT AT FZ ST & MW ga 3w &
@l AR FAW AT g & R JqF g 2 Y § AR g AT
WA T W JTFT | IF I FE q@ TR AATA (machinery).
ISR aga T TN gUN g ET g agIg g fF A
AT qW ATTE OF W A § N FTH FT THA £ | AU AT
sHE W 9T agd fF N IR ga § AN W qumfE @@ qor
#, I ¢IXT [, fagd fFgw & yomy Tvg, qw ouEa ¥
AT 9T FTAH $TqF | § goAQn g fs ooefa aR arfas axef
T T I F g g A @R o Afa g erd AN N 7 afearc
$tE g AQ ao T A FOG W AT F g @ IR F 0w
B g ¥ar Srgar § wifw RO gy w9 A G A A §
fir zmw G2 B agEr fed ? A @q @w ewwd § feogwer
AR ¥ fod qor ) g § AT NG o FE@ TR
& g FT N Thw e 7 afeEe frar @ ag g faweR o
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(= FwTTT 39

N ffs F fgsrs § 1 AN gAA FEA (cottage) AR faoer zw=edy
{village industry) § 3aF1 TR fFE IH1C F 737 FA F A
N T aferar w7 W € | WifF ag sz awad € B faew (A
£ a§T  feamAl AT AgT & FIH #3 aF qAGGA FV ATAAT TG TS
1A AT P AN AT E 1 T A Q TIFIIAT A & 1 A AR
STEY (price) # ALH (index) & ITFT g0 NI & AT & THI A
# 3G qv #rew grar fF g AT mA A AL g, ag Aer g e Q@
FFATE i Y o #AY WA & FF 39 S F g g § AT 9y A
o dfad g1 § A IR FW A FMT AR § fwwy gArQ
WEFT (production) ¢ | § @wzarg fF zaF foq sssr adH
g e & gw dar 9@ FW FT gEIT TIET TAFT a9 F N I|W
os gava= (sclf-sufficiency) 1 amay & f& 3@ 9w & ®war
HMH ¥ gnd qIrET a0 AT gAq gA 99 s qfad @
g AT A A F@ Tfzg ) dfFa N oguwrd Afa § 7@ ow=H
T & 9% g framal s Aagd &1 99 gt sk as R
TR A F 9 F AT WA £ 1§ WOR FIAT A
f& st T4 AN T FTAT F1 Fagarg fqaar gar Tifg@ 4v A
T i raxT ST gz & fF oW F]\|A § R oA ww oI FQ@
& WM FAMT q§ 999 &, I AR I AT § ¥ T FNH
Y & gg A FQ, S F) A § ¥ oM fger A€
faear &) gafss v ag =a0 s@ & 5 37 SN F qm A
T CF AW IO 97 F AR @4 FT I > q9E § | zafou
g agq Isq € & gawr AWt ¥ fal A Ieawg qEr wwar Wi,
e o7 F7AT aifed Fwd gT 0 ag ww o SR¥Fw (production)
® FIET I TN YUY F-23 99 ¥ IO 94 1 A F I I
WM AT g fF od g o g & ar R S N smw
A N A E @ I A, I AR F IJIH F FH A
w1 g w3 =t & N g3 g dT @, IEF I
IR AER @ WM IWF  Jq9G¥  ( management ) IR
gefagn  (supervision) # Wwr 1 ¥ T AT 9% ¥ g AW
2ua g 5 wgi oF w09 & GA® F, W II€ ¥ qafem F



GENERAL BUDGET—GENERAL DISCUSSION 1189
oA FAE W fag o femeid @) o A S F A v
fRar & SEF a6 AT twE I A ATTH) WTew genr R ogAwr
FAT AT gotarfeat F &Y 39T sater § ¥ g ushwar s e
g

. AT W H qEE FI AR ATH AT AT § g USKIIATE F g0
g A § fF 99 qF J|WH gfaw A1 gw usdigar F ghaE 97
TIETEA AZ} &1 qd qF GIAIT Ig19 F1 FH 957 a@FH @l 3
FFAT| O JIF ag qg W g & fF a1 faday ghardy § gawr
3T FFT TE JIAATT FT FgME | T I IF FH AqHT AT HT AT
ATfaF TFAT F TG qIST a9 qF gH TIT91C GG H FIAAE  AGY

Sull

#quar & fraeT Foa argar § O oaT st gt FT W@ ¢
T W W AT JAGaF g9 WIS F Al WAL, SET Fr
forral ® F9 TG FIQ JIqF A FEAT ARA F fF A gwe
gword fFar & ag gar sl & few sad g ok &g
I AW K AT SHITT GAT § SAHT FI5 AT AE FWAT | TGT W
AT A HgAq @ Y 43 SMAT & IF 3@ 4@ q I HS IV
g ST ST gAY | T § AWaT § fF 99 aF gwrd wEaEe
TF @@ a9 FEA TGN @Qar A ag qar fasfasr Iy @
gAY & Fg7 S1gar § fF gwwr ag ww @@y g T gAr
FWN FT g Y T F A FT AT AZN ATAN | IqF TH
AT 3 AIF FT AN AAA T AT FATT FW AR A 9% gFAL
IR M AR qeA FfeT queag § a8 g5 A€ g aFdl | ¥ g
I AEAT g 6 gAR TR ¥ agd @ wfsamsat § 1w R
@ ¥ AR @9 9% @ &, 99 adF ¥ gW A ¥ [ FAw
AT R E Y T ATT T A1 AG § | QF gET A gHW AT
TRIT A & o7 g6d | SfFT sqAm wAar g 5 99 aw g o
T F AT TG F@ g 5 gEer F @ Afa afegar s@ Tifzg
AT FT qT 39 AR IBTAT AMGH I FI7 IF W (U7 FIA

¥ q@@@ TEl & g5 |
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TA OV F 3T IR A AT AHQ gaT & | § a1 § 5
AR SR A qT A WgHa A § 1 qF =T § fF ogaA R
AT FY N sAgHT (Congressmen) § Iad uF wifes fa=ard
FTEH & | T9H TF G0 & B ag 9w wawe (Congress Gov-
ernment) § gAR FIH-N §, X TF G F qg@ EwrRY F W
FHG FT FIN g Sq W@ M AW FQ &, 39 foF aF 799-
a1z | 3fea IR W AFAT v R gt 9% s #Y 9T #@ik
Zfeq (Tradition) w1 gates &, Fog 7 I srxfeareit (Ideology)
'R o W Sgi 9F AW JAT AR §, & qF wGGET qua
FFY &, ITFT AT FT I9F §, S¥ QR IS T GFA §, Iq A7AT
IF A A FT GFA & | ZqH A IART AW § AT A ITF FW
BW ToATH ST A1gY &, W FgAT AT g fF @ Fwar § &
# I T 9T d31 AT @ N a9 IFA FATAT § FAT §F R
oraT, 3fwa gFAT § ® AT @ AW a9 @R fram w1 QA
wqifF g7 NI T aom T & @ F1W N T A oS §
IE ® IFA § {5 AT IZ aF T AGI &, AT GFRET FT TH
ITAT ATEY &, A § W IW ITH AT AEAT §, 3T @S S g
agi # Arfgs w1 fomfaa @ T E sas s gw @ A ¥
HTAT T FW &, 81 TH AW AL IT TFAE | A SR FgAT Fr&AqT
g f& ag g UF TArEd W E@-%A §, 99 IARA A gw S@
T F JFC A A A @naar § f5 ag feww & Fw A @wn
wqifE gAX W A [@TA (revolution) gyt A (war) F If
TUR Tgt W A gFFHT (economy) § ag fow-fafssea &
€, gak fod o /YT &, AT qie §, orer g9 9E av @ateq
| M g wfgy AT @ fags g@ A a@r € IAW JA
@ ¥ fod gq 99Ar 997 AR A9 qTET A e @ g IR

TH |
(English translation of the above speech)

Shri Shankarrao Deo (Bombay) : While presenting the budget proposals the
“ton. Minister of Finance had given out that he was proud of the fact that it fell to his
good fortune to present the first budget of the Sovereign Republic of India. It is
s matter of great pride and honour for us also that we could take partin the dis-
oussions on this first budget of the Sovereign Republic of India. Besides being
proud of this fact, I am rather constrained to say that had this budget given me
theart-folt pleasure and encouragement then I would have been entirely
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satisfied, because as far as the budget is concerned it is not merely
an abstract statement of the income and expenditure of the Government. The
budget is in a way a clear cut representation of the economic, political and social
policy of the Government and through these budget proposals we can also come to
know as to what attitude our Gdvernment is going to adopt with respect to the
economic and social problems. I think that the attitude of the Government, as
it appears from this budget, is not what we and specially the Congress people
wish to adopt. There is no doubt about the fact that the Congress party hastaken up
the reins of the Government after successfully starting a revolution in the country.
Though this present Parliament consists of the respresentatives of the whole country,
yet the Congress has an overwhelming majority and the Government in power today
is also a Congress Government. Therefore we expect that the policy and the point of
view of the Congress Government and specially the trend of the budget proposals
ought to be the same that the Congress party wish to adopt. Everybody knows what
the Congress wants to do. As far as the problem of the country’s freedom was
<concerned we have already attained it. After this we wish to bring about social and
economic independence and equality and the basis of our economic outlook of our
independence is that of decentralization and regional self-sufficiency.

So far as the question of the Republic goes we cannot say that we have attained
political independence till we do not bring about economic and social indepen-
dence because so long the ideals of democracy and republic are not based upon the
principles of decentralization and regional self-sufficiency simple political indepen-
dence carries no importance. If we were to view the situation from this point of
view then we would find that the Congress party thiough a resolution had
‘suggested to the Congress Government to appoint a Planning Commission, and in
that resolution it was expressly brought home to the Government that the activities
-of the Planning Commission should be based on the principles of decentraltzation and
regional self-sufficiency. But what we see is that as far as this budget is concern-
ed there is not a trace of these things. You would find that in carrying out our
programme a great shortcoming is experienced. It being that as far as the question
-of the inflation of the currency is concerned we wish to resolve this problem, and
in order to resolve this problem we lay stress on the fact that production in the
-country should be stepped up. The hon. Minister of Finance also made a mention
of this fact in his budget speech and he was right to some extent because till the time
the production in our country does go up we cannot resolve the problem of inflation
-of the currency nor can we raise the standard of living of the people. But it is a mat-
ter of great regret that we have not so far taken into consideration the fact that if we
have to increase the production our future plans must be in keeping with the present
day condition of the country. As far as our country is concerned we can call it a
Tural country, a country of the villages, because millions and millions of our country
men live in the rural areas and they possess a pair of hands and have energy and
power to undertake hard labour. They do not possess huge machines. They do
not, possess immense wealth. The real wealth of our country lies in those countless
‘persons who can undertake manual lahour. The aim of the Congress as well as ours
is to make the villages as far as possible self-sufficient and increase the production
and output so that we may be able to establish a democratic Government deriving
power and inspiration from village panchayats. I think the economic and political
-questions are dependent upon the budget proposals and therefore the policy that our
hon. Minister of Finance has adopted in respect of the budget cannot work, I think,
hand in glove with the adopted policy of the Congress party. I wish to touch only
-one question because the time at my disposal is very limited. The question is how
:should we increase the production ? Everybody knows that for increased production
capital is required. But those who want to hoard the capital and the attitude that
the Government have adopted to meet this end are directly in opposition with our
<declared policy of de-centralization. The Government is not adopting the policy of
giving every possible aid and support to our well-established cottage and village
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industries. The reason is that the Government is of the opinion that during the last:
five or six years the income of the agriculturists gnd labourers, who work in the urban
areas, has gone eufficiently high up. But the people donot hold this view. There
are distinctly different opinions on this point. If we were to compare our price in-
dices with those of production then it would become cleat that the standard of living
has not gonc up but it has definitely gone down. But possibly the belief held.
by the hon. Minitter of Finance that a lot of hoarded money is lying uselessly with
these people, is true. He wants to utilise those funds in a way as to step up
our national production. To me, we are better advised to bring first of all a change
in our age-long methods to hoard such funds. The people in general have faith in the-
principle of self-sufficiency. They know it well where the investment of their money can
help in increasing the production and, at the same time, be considered as safe. We-
should, therefore, take recourse to that principle. But the policy followed by us in
this regard is an unwise one whereby we are diverting the money of the peasents.
and the labourcrs into such channels as to reach the hands of capitalists and big fac-
tory owners. I may warn you that these people no longer enjoy the necessary
confidence of the masses. The reason for this distrust is that the people do not see-
an honesty of purpose which should dominate the minds of these people in the mana-
gement of various business undertakings, running of factories or any other mea-
sures which thcy may adopt to realise the aim of increased production. People get
no share in such cnterprises ; they, therefore, regard it a wastage and profitless deal to-
invest their money with such persons. It is a matter of utmost importance that we
inspire the necessary enthusiasm whereby every one of us may consider it to be a
foremost duty to help in increasing the production. It leads me to the belief that
both their money and strength should be harnessed to this end, that is to put in
more production. They should be under no misgivings as to the authority, mana-
ent and supervision which they will exercise over all such production. Consi-
ered from the Congress point of view I find the Budget under discussion to be
defective in as much as it makes not the lcast hint cither to the (watza)

(Sarvedaya) ideals or tocialism of any type. A careful perusal of the Budget speech.
of the hon. the Minister of Finance will disclose that he has still more faith in the-
capitalist class, which conviction he describes as ‘ Nationalism ’. Nationalism is a
sweeping force in the country today. He admits that the efforts to increase pro-
duction can not make much hcadway until and unless the encouragement to.
capitalism remains no longer basically inconsistent with our larger national interests.
He also seeks the assistance of forcign capitalists in the matter of putting in more pro-
duction. But attempts in this behalf are bound to fail till our policy and the general
economic structure of the country undergo a change.

I want to submit very respectfully that you are committing a big mistake. I
wish to assert that the revolution wrought by us in the country recently will remain.
meaningless and devoid of any reality to our people till we recognise the Sarcodya
principles in this country and take concrete steps to alleviate the hardships being
experienced by our people at present.  The policy pursued by us hitherto will con-
tinue to deprive our people of the reward of their strenuous labours. I want to.
point out that till our Government holds fast to certain definite principles, the same
old and rotten routine will continue and all our labour will prove to be in vain in
addition to the perpetual deflection of attention on the part of our people to put
in more production. We will not be able to make much progress with the work
before us so long you do not admit the truth of this reality, nor shall we be any nearer
a solution of the difficult problems facing our country these days. Thereby, I do
not dispute the exist« nce of so many difficulties in our way. The manner, however,
in which we are dealing with the items of expenditure and th2 way we are importing
food-grains 80 heavily from abroad, arc not going to permit us to go any further. In
these circumstances, we will remain handicapped to work with any appreciable-
speed. Let ue, therefore, first of all recognise the reed for cvolving a sure policy and.
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Yot us First become positive about the steps we propose to take in the absence of
which progress in our all-round work is not possible.

[MR. DEPUTY-SPEARER n the Chair]

We really feel very sorry about this state of affairs. I am aware that the hon.
Minister of Finance differs from me in these issues. I also fear that he and the Cong-
ressmen of my way of thinking differ even on the basic principles involved therein.
There is no denying the fact that he holds the office of the Finance Minister in our
Congress Government. It is equally true that he is doing his best to carry out the
Congress-programme in a most faithful and honest spirit. We are thankful to
him for all that. But even he will recognise the fact of his inability to go to the ex-
tent to which the Congress has a declared desire to go in the fulfilment of that pro-
gramme and that he may not have those sentiments which the Congressmen in general
entertain in the upholding of what is commonly known as the Congress tradition and
the Congress ideology. For this inability I do not see him to be at fault and neither
it is my intention to accuse him in any way on this score. I even do not rule out
the possibility of having presented a similar Budget, in event of my holding the
office that he does at present. But it is also probable that,while in that position, ¥
might have succeeded in sounding a different note—for the results of our deeds de-
pend ultimately on the staunch faith and the hard and intelligent thinking which
we employ in performing them. He may even become prepared to go to the extent’
we wish him to go and even may align himself with our objective of Sarvodya and
yet hold that, in practice, it is impossible to realise these aims till the much-impaired
economy of our country is, as a first step, improved and restored to its original sound
footing. I consider it would be very unwise to employ necessarily the original pattern
while re-crecting a building here on its old ruins. . The revolution which overtook our
country recently, was the result of a war. The capitalist economy of our country
has been torn to pieces. An opportunity has, thus, come to us afresh . The ground
is clear and it is a very opportunc moment that we divert all our governmental po-
wer, resources and money in building up an economic structure on the basic principles
embodied in the © Survodagya ’ in the soundness of which we have faith and belief.

ShriB. Das (Orissa) : In these days ofnational insecurity, of threats from
Pakistan or the united conspiracy of the United Kingdom and Pakistan, and when
cevents in the castern part of India (in East Bengal) make us subdued and sad, it
i3 gratifying to find that the Finance Minister thronghout his. Budget speech gave
us the impression that he has done his task very well.  He hagdone his task well—
T feel jealons of him, because he is the one man in India to-day who can say that he
is satisfied with his work. None of us in this House or outside can confidently
say : “ I have done my duty well and I am satisfiecd . I congratulate him.

If the hon. Dr. John Matthai has been able 2o produce a balanced budget, it is -
due to the hard work of two Ministries, the Ministry of Commerce and the Ministry
of Finance, despite the legacies left by Messrs. Liaquat Ali Khan and Chundrigar.
The Finance Ministry inherited many bad legacies. The whole of our national
economy was upsct by the Liaquat Ali budget. The whole commercial policy’
of India and our halance of trade was completely upset by the Chundrigar policy—
the policy of loot, the policy of creation of black-marketeers. If I may digress for
a while, I would like to tell a short story. When Mr Chundrigar was asked by
Qaidi-Azam Jinnah, ‘“How did you get one crore of rupees in your bank account in
Pakistan”, he replied, “I wish to be excused, Your Excellency. All this money
belongs to the Kafirs, Kafir Hindus, black-marketeers, the Marwaris and the mer-
chants of Ahmedabad and Bombay. They had given me this bribe of g ore for
my issuing them holy or unholy licences,—the control export and in >
My hon. friend, Mr. Neogy, has restored today to the Compmerce. i
of administration which finds reflection in the present hopeful tenden
we are all proud. That hopeful balanes of trade is reflected in the prospero
«of my hon. friend the Finance Minister. :
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I should like to take this opportunity to congratulate the Government of India
on an item of news published in today’s papers to the effect that the protective duty
on sugar has been abolished. That is a brave and quick decision on which I should
congratulate the Commerce Minister who must have had his say. I am particularly
gratified, because speaking on an occasion last year I said that the protective duty
on sugar should be done away with and that adequate quantity of sugar must be
imported into India to combat the operations of the black-marketeers who have
been responsible for the sugar scarcity and high prices.

Two themes ring through the Budget speech of the hon. the Finance Minister:
ne is a sense of pride that the budget is a sound budget. The other theme which
finds an echo in everybody’s heart here as well as outside the House is the sense-
of insecurity, on account of the conspiracy of Pakistan and the United Kingdom.
If today we are threatened and the lives of my sisters and cousins are in danger and
the honour of Bengali women in East Bengal is jeopardised, it is due to the unholy
conspiracy of the United Kingdom and Pakistan. Did not Auchinleck visit Pakistan
recently ? Let our Government keep an eye on the movements of the representa-
tives of the United Kingdom. I find that England today has kept a spy-hole in
every town of India. Tn Agr» they have tuken @ hotel and stationed public relations
officers and commercial men.  We know what the British spies did during the
last war, and how the B. B. C. men slandered and calumnized India. The same
Pproocess is going on and I read in papers with shame and humiliation that the Ambas-
sador of the United Kingdom visits every town— he is an ex-Governor—and he
is reccived publicly by my Governors and Ministers. It is a shameful thing and we
ghould not be cowed by the idea of the Commonwealth that is today hanging like
a dead weight on my neck and on India’s neck.

My hon. friend mentioned of the high defence expenditure. I know the defence:
budget could have been reduced.  On account of the impediments placed in our
way by the United Kingdom and Pakistan we had to increase our Defence Budget.
I find that the Food and Agriculture Minister has reduced the expenditure on the
purchase of foreign food grains and though last year we subsidised food purchases
to the extent of Rs. 22 crores and in 1947-48 to the extent of 27 crores, I am glad
to find that this year it has been reduced to Rs. 12 crores.  Of that saving of Rs.
ten crores, four crores mere has gone for subsidising the * Grow More Food 7’ cam-
paign in the various provinces. '

I only hope and pray that in the 1951-52 budget there will be no provision
for subsidy to provinces and no purchasc of foreign food-tufls and thereby lots of
surplus will bo available to plough back for development of agriculture throughout
India.

That is a very hopeful sign but I want the hon. Finance Minister to implement
the recommendations of the Kconomy Committee although the quantum of reduc-
tion in money has exceeded, as he «~id. T wish this Heuse had raised o debate on
the recommendations of that Committee. It was not to be. Though one or two
non-officials of this House were members of that Committee, there were business
men and there were Government officials and their findings ought to have carried
weight with the Government. I am not concerned with the amount of money
saved. 1 am concerned with the heavy super-imposed top heavy staff that
dominates the Government of India. I wrote in my Minute of Dissent that the
Secretarics’ number should be 12 and not 20 as is supposed to have been recommended
b){nmy friond Mr. Gopalaswami Ayyangar in his Reorganization Committee Report
which is not available to Membors of the House although it was published in the
press throughout India. May I enquire whether the present idea of 21 Secretaries
should prevail ? Each Secretary means an expenditure of six to (wenty lakhs and.
in some Ministries it is higher. Do away with Secretarles and go back to the level

of pre-war civil expenditure under the former British Rule or accept the suggestion.
of 12 Secretaries as I have made. :



GENERAL BUDGET—GENERAL DISCUSSION ‘1195

I also suggested that the Cabinet of the Government of India should be re«
organized and there should be nine Cabinet Ministers. To-day we haveYmuch
higher number and I also suggested that there should be five Ministers of {State
and eight Deputy Ministers. To-day there are Ministries which are uncovered
except by Cabinet Ministers. There is no Deputy Minister to the Finance Minister.
There is no understudy and you are not training up young men who have come in.
large numbers and who are impatient to serve their country and anxious to become:
Ministers and learn the art of administration. Unless they under-study, they wilk
never be able to take up the burden when the Nation czlls upon them to become
Ministers. There is the Defence Ministry, the heaviest burden on the tax-payer,
spending 170 crores and, a few more crores ploughed back here and there and a few
more crores under the head of Capital expenditure. My friend Sardar Baldev Singh
is having very heavy work but to-day verv few of us exeept the Standing Committee
Members of the Defence Committee, know anything aliout ' defence problems.
and it is high time if we are to assume our sovercign responsibility after the coming
of Constitution, that there should be undor-studies as Deputy Ministers or Ministers
of State in every Ministry and I apply the same obscrvation to my friend the Com-
merce Minister although he has done his task very well. He has brought a corrupt
Department to the status of a pure Ministry. Now he must have under-studies so-
that he will be relieved of all the burden of commerce and industry and at the same

time he trains up future Ministers of India.

The Government of India did not apply their genius to the recommendations.
of the Economy Committee. It was not a Congress-man Committee as otherwise
it would have been otherwise in its findings and recommendations. It was presided
over by one of the big capitalists, a die-hard who simply bowed his head to the
1. C. S. that he meets on the roadside and he wanted, the status quo of the old tradition
to be maintained. That is my quarrel. How can you evolve a National Govern-
ment or national economy or national credit, when the designers of the system of
former administration, the stecl-frame 1.C.S., who left and yet part of whom are
still with us, want to perpetuate that bureaucratic system ? That will not bring
economy. No wonder my esteemed friend Shri Shankarrao Deo wailed that this
Government has done nothing towards Sarvodeya programme or towards uplift of
rural economy. I was surprised at my friend the Minister for Industries making a
speech the other day that we could not dismiss employees of the Government of
India as a policy of retrenchment as it will create unemployment. I thought that
was the problem of the hon. Shri Jagjivan Ram or Shri Hariharnath Shastry or Shri
Khandu bhai Desai, and not that of the Minister of Industries. No top heavy Gov-.
ernment can be expected, to do good for the Common people. Therefore T welecome
the Planning Commission and my friend Shri Shankarrao Deo must have noticed
that one of his co-signatories in the principle of Sarvoday+ Plin—Shri Gulzarilal
Nanda is the Vice-Chairman of the Planning Commission. Let us hope that he
will apply his genius and his experience as the Minister of Labour in Bombay and
evolve a proper plan so that the economic resources of the country may be

properly developed and national prosperity will result.

Shri Gautam (Uttar Pradesh) : Mr. Nanda is the Vice-Chairman. Pandit Nehru
is the Chairman.

Shri B. Das : Yes ; that is so. I know Panditji’s genius is there but he can’t be
expected to be Minister of so many problems. So I want particularly a Minister
of State for Rural Affairs and Cottage Industries and I am grateful to my friend
Mr. Shiva Rao for mentioning the sad story that the cottage industry as a subject
of the Ministry of Industries and Supplies was being squeezed out and strangula-
ted. I am thankful to him that it has not been strangulated. Though certain-
economy measures have been adopted, I do not think this Government will sur-
vive the crisis. Irepeat my warning which I gave in 1947 when I moved my economy
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cut. This top heavy super-imposed Govcrnment cannot last. I will quote one
line of my speech of 1947 : '
“What we want i# the real Indiaa spirit. Aro woe to follow the economic policy and

bhe tradition of the British Government? I do not want you to follow that but I want a
Dew approach to things.”

My hon. friend Dr. Matthai whom I congratulate so much, my friend Mr.
Gopalaswami Ayyangar whom Irespect so much and Irather love him for my old
association, will have to rcorganize the Secretariat and the Government of India.
You will have to reduce the staff by fifty per cent. Otherwise we cannot render any
service to the people at large.

This is the first budget after the New Constituton and it is better that we should
examine whether the same conforms to the principles of financial confrol and uti-
lisation of finances as were enunciated in the Constitution. I am glad that the hon.
Finance Minister has announced the formation of an Estimates Committee.
I hope that Estimates Committee will examine this time certain aspects, particu-
larly the expenditure under Charged heads and non-Charged heads. Although the
Public Accounts Committee is there, as some hon. Members have observed,
it is a post mortem examination that may come some time later. It is better
that the Estimates Committee scrutinises and sces that proper heads of demands
are incorporatod in the budget. I am not happy with the expenditure on the
Department of Parliamentary Affairs being shown under “Parliament”. I do
not know what wisdom has dawned on the Finance Ministry to do this. While
the salary of the Minister of State for Parliamentary Affairs is charged to the Cabinet,
the expenditurcon his  Dopartment is shown under ¢ Parliament.”  Parliament
has nothing to do with the Department of  Parliamentary Affairs. It is
part of the duty of the Cabinet and the Government. Government may
change and the Minister for Parlimentary Affairs may have a different parlia-
mentary policy. But Parliament is sacrosanet and sacred. Even if the Govern-
ment becomes Hitlerian and dictatorial, it is to the Speaker of the Parliament that
we will look for the freedom and liberty of the nation. [ think that is a very bad
mistako.

Last year, on three oceasions I made the statement that the Government did
not pool together the grants and allowances that they give to the  provinces. This
Year, of course, the grants to the States have become 14 crores and odd ; but that
is due to the present position of the various States that must receive a certain part
of their revenues which we will collect ourselves. There are subsidies for food
grains, grants for procurement and other things where grants are given to the
provinees. They are not pooled together. In the Economy Committee we found
that nearly Rupees forty crores were being given by the Government of India to the
provinces. If the hon. Members hailing from the different provinces are aware
of this fact andsce that in tho form of a note in the demands for grants, they will not
clan?our that the Centre is swallowing all the money and that the provinees are not
ﬁettl_ng anything. Last year, they gavo to the extent of forty crores. Idonot know
how much is being given this year ; I have not yet calculated that. I will bring
1t out when I speak ont he Finance Bill,

I find ‘there has béen slight reduction in the expenditure of the President. It
should be reduced more. Although the President’s expenditure is a “*charged” ex-
pm@ltum, the President must function as the embodiment of all Congress ideals
and ideologies. The Governor General is gone. Let us forget the pomp and splen-
dqu.r that was being exhibited ; let us cut down all that and come to a life of sim-
phoxgy on Gandhian traditions. The expenditure on the Union Public Service Com-
mission is a completely charged item. I think its expenditure should be cut down
Whether the Audit or Genoral should be partially charged or fully charged under
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head of Audit, or whether the Supreme Court should be partially charged, as is done
under the head—Administration of Justice, I hope that task will be performed
by the Estimates Committee and I hope that the Estimates Committer would ad-
vise the hon. Finance Minister as to what should be the proper method of allocation
between the charged and voted grants.

One word more about the Finance Commission. I feel the hon. Finance Minister
has hit the provinces under the belt : not he, but his expert, Shri Chintaman Desh-
mukh. I think the Finance Commission must be immediately appointed. I was

Shri T. T. Krishnamachari (Madras) : May I ask if it is proper for my hon.
friend to refer to somebody who is not a Member of the House as doing somebody

down as he has suggested ?

Shri B. Das : I am referring to a person who was the Chairman of the ad hoc
Committee. I care a hang who heis. That was not my purpose. (4dn Hon. Mem-
ber : Unparliamentary). The Meston and Niemeyer awards have been put down
by the present Chairman of the ad hoc Committee who has thought it better to keep
mum and carry on the status quo. Orissa has got a deficit of 75 lakhs in the next
year and Orissa has not got any increased share in Income Tax division. :

Shri T. T. Krishnamachari : And has got quite a lot of liabilities besides.

Shri B. Das : Assam and Orissa will be the biggest liabilities of this Government
of India for their past neglect of them. .

Shri R. K. Chaudhuri (Assam) : On account of the plunder which is still going on...

Shri B. Das : If my hon. friend Dr. Matthai, whom I have complimented as a
sound financier, wants to continue the Meston system of administration and per-

1 petuate the low conditions of living in Orissa, thatis not sound

BM cconomy. The Finance Commission must be appointed immediately
and minimum conditions of living and administration must be promised to them.

Mr. Deputy-Speaker : It is now one O’clock. The hon. Member has taken:
sufficient time ; I think he has concluded.

The House then adjourned for Lunch till Half Past Two of the Clock.

The House re-assembled after Lunch at Half Past Two of the Clock

(MR. SPEAKER i the Chair.)

Shri R. K. Chaudhuri : I make no secret of the fact that I hold the Budget which
has been presented by the hon. the Finance Minister in great admiratior. I welcome
it whole-heartedly. I consider it a sensible and good Budget. I consider it also
nice and sweet. The sweetness of it consists in the fact that there has been no
new taxation proposed.

Babu Ramnarayan Singh (Bihar) : What do you mean by sweet ?

Mr. Speaker : Order, order. Let him proceed.

Shri R. K. Chaudhuri : I will explainthat. There has been reduction of taxation
in this surplus Budget. There has been a fall in prices and we expect a greater fall
in prices in the wnear future. For all these reasons, 1 commend this Budget.
T hope that if the principle adumbrated in the Budget is foliowed loyilly by our
officers, we shall be in a position to give a better account of our economic policy and
we shall be gradually occupying the foremost position in the world so far as finance
is concerned. . .

But, this does not enable me to forget the harrowing incidents which are taking
place in East Bengal and for which there have been repercussions both in Assam
and in West Bengal. As the House probably knows there has been an attack om
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‘the hearths and homes 6f the minorities of East Bengal. They have been turned
sout of their homes and homesteads and a determined policy of detraining these
refugees from the trains in which they try to fly away from the scene of operations
ds being followed. The helpless refugees have been assaulted and their belongings
:have been snatched away from them. They have been deprived of even their
rations and no arrangements have been made for food and shelter for them. I will
-give some details of their sufferings to hon. Members 8o that they may consider
"what should be done to relieve their sufferings. -Our leader, Pandit Nehru has
-stated that it is idle to talk of peace when conditidns worse than war are prevailing
‘in the country. I would ask the House to consider and tell the hon. the Minister
:in charge what they think should be done to relieve the present situation. In my
-humble opinion there is no solution for this other than war. A declaration of war
will put a lot of people out of mischief. I would seriously suggest that war should
be doclared so that the position of our Muslim friends in India may be safeguarded.
If there is open war, we shall know how to protect them. If we have any suspicion
against any Muslim citizen of India we can put him in a concentration camp and
we can protect as effectively as we can the rest of our citizens. They are at present
under a cloud. Their fellow-citizens do not trust them to the extent to which they
should be trusted. I consider that the majority of the Muslim population in
India are loyal to the Government of India. Even then, on account of events
happening in Eastern Pakistan, they are suspected. This is an intolerable position.
Such things can be righted only by a declaration of war. T should not be mis-
understond ag seeking to start a war.  As everybody knows, our leader the Prime
Ministor is completely averse to war under any condition.  But a time comes when
the paticnce of even the most patient man will give way. From the way things are
happening in ast Bengal, one can casily realise that preparations for war have
already been made by the Pakistan Government. [t is reported that the Pakistan
Governmert have already occupied some portions of West Bengal. They have got
their military to occupy certain border arcas of West Bengal. They have sent out
-spies who have been moving about in different parts of India in Assam and Korghat.
Two spies v ho had come to India to collect information have been arrested and put
in iail.  The Pakistanis have already occupieill a police  station in Renabhat in
Hanakalli.  So, Pakistan has already started preparations for  war and my  wn
personal opinion is that there has been sufficient provocation given to us to declare
war. Ti any others had been treated in the manner we have been treated hy
Pakistan war woulld have been declared long a:r0.  Some tourteen Marwari citizens
of Indin—-we hear.l about this incident the other day in the course of the discussion
on the adiournment motion  flecing for their lives were illtreated and they some-
how escaped with their lives from Eastern Pakistan. They are citizens of India.
If the citizens of England had been persecuted in a similar way by another
~Government, would not theee be war?  Why are we sitting idle when our lives and
property and honour are at stake? There is a limit to which we can keep the peace.
The people of India will be demoralised if the Pakistani aggressors ate not properly
taught their lesson.  This is an aspect of the question that ougit to be remembered

However good the Budget way be, it will all be upset by the incidents happening
now.  You could not get loyal Muslims and you could not get loyal Hindus even if
You allow people to be killed like this either here or in Pakistan.  You cannot expect
any loyalty if you allow these things to continue. If there is war and the horrors
of war are known to both sides and it one party is vanquished, there will be peace. If
we vanquish the other side we can come to terms more quickly than now.

The House knows that we have had a number of agreements with Pakistan. All
“these have been dishonoured. If there is war and our disputes are settled thereby,
'we shall have abiding peace for some years. Therefore, I would advise the Govern.-
ament not to hesitate to declare war immediately. But, every Government must take
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Yhe opinion of the public in such matters. They must take the House into their con-
fidence and get their advice before embarking on war. It must be remembered that if
there is war we will have to undergo great hardships. Are we prepared to undergo
those hardships and welcome war ? T submit that in our future interests war
should be immediately declared. ’

Things have been going on rather in a slack manner in our country. This escape
of Mir Laik Ali should set people thinking. There has been treachery somewhere and
that treachery must be found out and we should take care that such events do not take
place in future. We must remember what a tremendous demoralisation it will have
on our people when they learn that an arch enemy of India who was under arrest has
been able to escape from the surveillance of the gnards. There must have been
corruption, gross neglect of duty or the treachery must have been such that it was not
possible for our officers to detect it or take action beforehand.

I should like to bring to the notice of Government the most mischievous propa-
ganda that is being carried on by the Press Trust people of Pakistan, by the Press
which panders both to Pakistan and India. I was rather astounded to learn that
there are three issues of the Statesman. Two issues of the Statesman are sub-
mitted for some sort of censoring but another issue which is sent by air from India
to Pakistan is never censored by any authority and it is this copy of the Statesman,
which publishes all sorts of wrong information about India and which carries on wild
propaganda against India. I request the hon. Minister in charge of Information
and Broadcasting to have more watchful attention paid over these papers. ’

T also submit that if a war is on, we shall be in a position to know whether America
and England are really our friends or they are merely posing as such. If this war is
not converted into a world war, we shall know that our reliance on America and
England is somewhat sound.  If that is not so, it is b :tter that we know our enemies
the sooner and not be surprised after all by their action.

I would particularly draw the attention of the hon. Minister to the state of
‘things which is now obtaining in Sylhet. About 2,000 refugees have come from
Sythet to Karimzauj and many of the refugees are now coming across Kachar. They
were held and restrained and all their properties were looted and the women were
insulte’l. Though I had made a request no survey has been made either by the High
Commiszioner or by the Deputy High Commissioner of the condition of things in
Sylhet. [ had requestel that they should be asked to go to Sylhet to see things for
themselves, but that was not done with the result that the refugees are still pouring
in large numbers from Sylhet to Assam. Tn Goalpara a conspiracy has been unearth-
ed and councils have been detccted. I could quote from the newspapers. ......

Mr. Speaker : I am afraid the hon. Member is now cxceeding 15 minutes. I
have already given him 15 minutes.

Shri R. K. Chaudhuri : This subject has not been touched upon by any other hon.
Member.

Mr. Speaker : I was thinking as to whether he was spoaking well within the scope
of debate so far as general discussion is concerned.

Shri R. K. Chaudhuri : I am making it relevant, Sir.

Mr. Speaker : He has not till now. I was waiting to see and I thought that perhaps
he was justifying the huge military expenditure when he was on the first part of
his speech, but T found later on that he went into something else and left that point.
Whatever it may be, he might reserve his further speech for future occasions. o will
get two more occasions. The tE!':le.]jmib is up, unfortunately.

Shri R. K. Chaudhuri : I wanted to speak about finance.
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.- Mr. Bpeaker : I will give the hon. Member another opportunity either on the-
out motions or on the Finance Bill. Surely he will get opportunities to fully ventilate
,his pointa. The other Members should have opportunities to speak.

ShriR. K. Chaudhuri : Some hon. Members have criticised the defence expendi-
ture but so far as I am concerned, I not only consider that the expenditure is justi-
fied but I would also have welcomed rather an increase in defence expenditure.

¢ Shrimati Jayashri (Bombay) : Theartily congratulate the hon. Finance Minister
* for presenting the first Budget of Republican India. It cannot be called his best
 budget, though I think he would have given us better, but still I would call it a realistia
+ budget. We have to face facts. Just now in the present condition the country
"requires production and more production. We would say that we can get this
production by nationalization of industries. I would ask, Sir, whether at the
present juncture our Government is in a position to nationalise industries? Can we
nationalise all the industries which are supplying the needs of the country at this
‘juncture? If not, the other altermative is to stimulate production hy creating
-eonfidence in the industiialists and thus help trade and industry. I would criticise
the Budget from one point and that is, that it has not given any relief to the middle-
‘class. If any relief was given in taxes in the lower group of incomes. it would have
 helped our lower middle-clasy and middle-classes. They have also to give for the-
1 eompulsory saving scheme and thus they have to pay twice in that way. This
. teompulsory scheme is in a way a blessing to those women who beecome widows and
have nobody to support them. It is a good thing for the middle class people to
save in the compulsory scheme but if they were given relief in taxes, it would help
“shem a great deal.  So, I would request the hon. Finance Minister to take these into
‘eonsideration and give relief to the middle-class people.

Then the argument can be brought that by production the prices of commodities
will come down and the cost of living will also come down. That is a way of helping
the middle classes, but T would ask whether we could guarantee that prices will:

.come down if production increases?  As we all know, it is difficult to get raw materials,
and in Bombay thete is a rumour that in a short time there will be cloth famine. Some
.of the cotton growers are trying to grow some other products, e.g., groundnuts,
,which, I am informed, Tetches them more income.  So we are not quite sure whether
prices will fall, but still we have to try and give the industrialists a:chance. T would
qay that the Minister has challenged the industrialists and if they miss this, they
~will lose a good opportunity. For all this, planning is necessary and I am glad that
a Planning Commission has been appointed, but I hope that there will be co-ordi-

nation amongst all the States and also the industrialists because, unless there is

this co-ordination, there will not be sufficient production which the Minister expects
from the country.

Then, coming to the expenditure side, as other hon. Members have already
-gaid, there should be economy. I agree that economy is the greatest source of
revenue, but I hope that the expenditure on the social services will not be reduced,
as cven now from the reports we read only 15 per cent. has been provided in all the
" provinces for the social services, like health, education, ete. There should not also
e any reduction in expenditure on the refugees. We know that even now there
is exodus from Sind and East Bengal. We should give more impetus to these social
.. mervices, because even though we have got Swaraj, we are still to make our Swaraj
-, roality, and for that we have to fight against the five devils of want, ignorance,
" squalor, dnemployment and disease. The World Health Organisation held a sym-
i g)s.ium in Delhi at the end of December and they have recommended so many use-
“ful “solutions for improving the health of the country, especially in maternity and
child welfare. 'We know that in the Directive Principles of State Policy in our new
Constitution, we haye said that childhood and youth are to be protected, and if"
we make any reduction in our expenditure on these social services, I am afraid that .
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our programme will suffer. I would suggest that the first step in this direction

should be the setting up of a Department under the Health Minister which will look
into all these services for children. We have also to deal with the problem of malaria.
I was informed by Dr. Gilder the other day that in two villages in Karnataka the
villagers have left because of malaria. So, we have got a lot of ground to cover
in our social services. Here I would make one suggestion that for rural areas we
require many midwives. Dr. Mahskar who is a great authority on Maternity and
Child Health in Bombay informed me that as service in villages is not very attrac-
tive, midwives are not willing to go to villages. It would be necessary to recom-
mend to the Government that 25 per cent. of the basic salary should be given to
midwives as a sort of rural allowance.

Then, I come to education, because here also I see that there is a reduction
in expenditure. The other day our President, Dr. Rajendra Prasad, while in-
augurating the Inter University Board's Jubilee celebrations at Benares, made.
the following remarks :

“A Constitution by itself cannot achieve much unless it is backed by & certain stand-
ard of intelligence, public spirit an:l devotion to national interests amongst the generality of
its citizens, and it is the function of educational institutions to create the atmosphere in
which these qualities may be developad.” )

I would say that unless the status of the professors and teachers is impyoved,
we cannot expect this result, 1 would suggest that there should be no cut in the

.expenditure on eduecation also,

Then, lastly, I would make one suggestion and that is that money could be
collected from the public for Social Services, but there should not be frequent collec-
tions. We in Bombay have to collect for so many funds.  Recently we had to
collect for ex-Servicemen, the Red Cross, ete. The public are taxed every few days
for these funds. I would make this suggestion that during the year there should
be only one collection, and we can call it Rashtriya Seva Nidhi. Government alone
cannot tackle the problems of our social services. If we have, say, during the
National Week from the 7th to 13th April, countrywide collections, I think we
can collect a good amount which can be spent on all these social services. .

Shri Kamath (Madhya Pradesh) : We are meceting under the shadow of grave
developments in Eastern Pakistan principally, at a time when above all a psycho-
3 pa. logicaland, may Isay,a psychic approach to the people is most needed.
" Therefore, you, Sir, and the House will pardon me if I dwell a little more
upon what I may call the intangibles or the imponderablesin human affairs to
which the Budget or the speech of the Finance Minister has not made much
reference. The Finance Minister in his last year’s Budget speech said that he pro-
posed to give the country a little rest, a little recreation. I believe he hi}.s
succeeded to a certain extent in giving the country a little recreation. Now, this
Year, that is a year later, the Budget presented seems to give the country a 1.it‘QT.°
’h_ope, if not a little dream as well. The country may drecam about ‘the future
hoping that more reliefs might await the nation in the near future after the few
Teliefs that it has been granted in this Budget. But the points I would like to dwell
on are not those which have been covered by my predecessors in this House to-day
and yesterday. :
Firstly, I would like to point out that the reconstitution of the Cabinet to which-
some of my friends have already referred, is an urgent necessity. I am not so wise
enough as to advise anybody as to how that should be done, as to who should be
included or on what basis it should be done. But I may say one thing straightaway
and that is this. The Prime Minister, I am glad to note, has constituted a Planning
Commission. It was only a month ago that I stated in this House that Government
seemed to be following a policy of planned planlessness. Therefore I am glad to
find that the Planning Commission has at last been appointed and that the Prime
Minister himself has taken on his own shoulders the chairmanship of this Planning:



3202
[Shri Kamath]

Commission. It is a whole-time job as the reports show. It is therefore all the
more necessary that the Prime Mi

nister, if he wants to devote his entire time, energy
-and attention to this job, must relieve himself of the portfolio that he holds—tho
External Affairs portfolio— and make it over to one of his colleagnes. Otherwise,
dt is no use his taking up the Planning Commission job if he wants to remain

-attached to the other portfolio as well. And he has many other engagements also
in connection with

his membership of the Congress Working Committee and a
thousand other matters, But it is imperative, whatever may be done- with regard
o the other items of work, that he must relieve himself of the portfolio of
ernment that he holds at present if he wants to devote all his time and energy

Yo the work of this Planning Commission which must take supreme priority in
“our national affairg to-day.
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May I 8ay, going a little further into our national affairs, that what strikes me
to-day is that there has come on the nation a sort of inertia, a weakness of will and
4180 a lack of discipline. On the one hand we have been told time and again by
the hon. the Home Minister that the Services have decided to serve the nation to
the best of thejr ability and whole-heartedly too. That was a very welcome state-
ment to make and we all folt, very happy. But certain incidents which occurred
recently have led some of us to doubt whether the Services deserved it. I do not
-Tnean to cast a reflection on the whole lot of them; there are .many excellent men
among 1’h@’m'—Vcry many I must say. But the almost ~weeping certificate that the
=0me Minister gave them on more than one oceasion, i think, is not quite well
Justifiod. The recent, episode in Delhi which has aroused so much commotion and so
much excitoment here js all too fresh in everyone’s memory that I nced not dwell
"’.’X Much on that, But the one point that emerges out of that is this. The Home

mx.stﬁr told us so m

o any times that nothing passes in his Department without his
sgg","“ to know of it and without his expressly telling the officer what to do or what
Qi J

1 be done about it.
t ® nose of the

Without, even eor
o think what t
might superven,

But, here in Delhi itself there was an oflicer rizht under
Homo Minister who passed certain orders without his knowlcdge{,
wulting him.  If this be the stato of affairs in Delhi it is rather sac

nte of affairs might supervene —I do not <ay it is so at present but
> —outside Delhi,

I have also heand st wies ahout army otficers going about as if they rule the
roost, as if each one of them was a *Cock of the Walk™™.  In some cases they have
oven assaulted civilians in big cities like Jubbulpore. There ha}\'c been recont
Toports in the papers of Nagpur that certain army officers occupied a vest house
Vflbb_out. permit jn the tirst [il:xce. and, as if to add insult to injury. assaulted some
oivilian wh had gono there to occupy the house with a permit. Iamn told that the
matter is now proceeding very slowly. [ hope the mixcreants will be brought to
book an suitablo punishment will be awarded.  Lf that is not done the people will
BO away with the impression that the heavy hand of Government comes dowp on

© common prople and not on the offenders among tho big-wigs, among the ofticors
OF Among the big business people and people of that sort.  If we want to mculcabt;
& Proper Psychological attitude in the common people and if we want them to fee

at all are equal, whenever anybody commits a crime or an offence he must be
Punished, whatever his status or position.

There was tho sugar muddle recently. It appears that the report of the Tariff
Board has come before Government. We were told in the last session that the Com-
mittee to investigate into the sugar muddle would be constituted soon after the-
Tariff Board report was received. However, our Food Minister is silent and mum
on this point and nothing has been announced in the House that the promised Com-
Mittee would be appointed to investigate the sugar muddle. So it is, as I said, that
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the people are likely to misunderstand the actions of Government. The other
day I was informed of a little incident in Delhi when a hawker in the street entered
-a hostel without permission and when he was asked to clear out, he said ‘“Look here,
madam, the time is coming when we will occupy your places and you will have to
wash our dishes.” It was a mere hawker. But that is the state of affairs among
the people of the country, because the impression is gaining ground that when
Government wants to punish people it is only the common people or the poor man
who will be oppressed but the man at the top, somehow or other, very often—not
always but very often—goes scot-free.

There were also the incidents of firing in jails which provoked so much resent-
ment among the people that many newspapers—foremost newspapers—commented
adversely and demanded an enquiry. But the Home Minister of Bombay says in
the Bombay Assembly that he is not going to have an enquiry in the matter at all.
The Madras Government has been commendable enough in promising an enquiry
into the matter. It may be said that all this is not relevant to he Central
‘Government’s Budget, but I am referring to them to show in a general manner what
the atmosphere in the country is to-day.

I would lastly say that the capital cuts and all that have been introduced, I
would not say, too late, but they might have been done earlier. After a career of
what I may call a rake’s progress the cuts have been made by so many doctors who
are in the Cabinet. The Cabinet is composed of several doctors, I understand, and
I suppose they must have diagnosed the complaint by taking stock of the
situation and prescribed so many cuts in capital expenditure. I am happy over it.
But let us not commit one mistake. It is the last point I have to make.
That is this, that though the British quitted India in 1947, somehow or other
the feeling is there in the country that though the British quitted India in 1947
by the front door they are re-entoring India by the back door. Some have gone
even to the length of saying that the British quitted by the back door reluctantly
and now they .are entering by the front door as experts, tochniciyng and seientists
and what not.  On thissubjeet, Tinnst point out thet the other day when & question
on foreigners was answereid by the Home Minister or the Foreign Minister, I don’t
quite remember, certain fiznres wers given in a statement 1aid on the Table of the
House and I was curious to se¢: what that statement contained. I found that
among the foreigners mentioned  theee the Britisher was conspicuously
absent.  Evervhodv  was there —-Amoricans, Chinese, Japanese, (zechoslovaks,
Germans and French---but the Boitisher did not find a place in that statement
laid on tho Table of the House with regwd to the stutistics of foreigners serving in
India in Government emplov or ia trade and commerce. T believe it is due to the
logical conszqu>nce of our heing in the Commonwealth. I am not qu-rrelling with
that. T am only.improssing this point, that is that just because thev are not
foreigners constitutionally, let us not have a pathetic faith in the shility or the-
capacity, expert, technical or scientifie, of these Britishers, or even whitemen as
a whole. I feel personally that the Government i3 suffering from what I may call
in psychological parlance “political schizphrenia’ that is politically a split per-
sonility. On th~ one hand we feel that wo are very able ; we have got freedom, we
have planned so many big projects like the Damodar Valley Project over which
my hon. friend Mr. Gadgil waxed cloquent and sang the Vande Mataram at the end
of his speech. Suddenly wa raalise that all is not very well, that if we have to make
headway we have to import foreigners. As an oxrmplo, I may quote’ the case of
Sindri. When w2 stzrted on it we had a modest estimate of Rs. eight or nine crores.
Now I am told it has gone to Rs. 19 crores. The other project of prefabricated
housing factory is becoming notorious ; people are talking everywhere in the country
that it is fast becoming a racket or a ramp. Experts have been invited here,
they are working here, and when I asked the Minister the other day as to- what
work these two experts are doing, the only thing she told me was, ‘“Well, they are
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doing a lot of work. T have seen them corrving bricks with their own hands.”
If that be the experts’ work, I think we have got millions of experts in our
country who can carry bricks with their own hands!

Shﬁ K. M. Munshi (Bombay): Wo can also carry them.
Shri Kamath: T do not know whether Mr. Munshi can—I can.

. Wfall, I would say only this much. There are so many of our projects. There
18 no time at my disposal just now but when the proper time comes, I will again
speak on the particular project to which T have referred which is causing great
anxiety throughout India—these prefabricated houses which are now estimated
to cost Rs. 4,000 or 5,000 when they come ont, while in the Nilokhcri colony, the

Prilllne Minister told us the other day, houses have been built at Rs. 1,500 or 2,000
each.

In the end, T wonld only plead this, that it is high time we modify our approach
to the people —the big people, the middle people and the smoll people.  The
people should know that Government means husiness, when they want to act, when
they want to punish offenders 5 let not Government falter when it wants to take,
action against offenders, criminal or civil, or any miscreants whatsoever.  We want
that Government should deal with them cffectively xo that a proper atmosphere
and a proper psychology may be created for prosecuting the tasks ahead.  Those
tasks aro very great.  We have just emerged as a Sovercign Democratic Republic.
We are menaced, I must say, we are meneced on all sides.  We are not vet free:
fmr‘n dn'.ngor, not yet out of the wood, and it weuld vequire the energy of the whole
nation in the coming months if we really mean to tide over the erisis —not merely
economic and political, but the psychological erisis as well. The nation must be
taught what the future holds for them, what freedom means to them and what rights
and obligations as well ax responsibilities have devolved upon them.  Tf we do that,
all will be well with us.  [f we don’t do that, 1 am afraid for the future of our
Republic. '

8hri S8ardar 8inghji (Rajasthan): I am happy, in my first speech in this House
to record an opinion on our cconomic affairs from what is the largest and economi-
cally speaking the most backward of the States in the Tndian Union.  We in Ra-
&gﬂmn have, owing to this backwardness, the greatest stake in the finances of the

ntre because we recognise that our fortunes are now securely linked with the for-
tunes of the Central Government. T am one of those who have argued for a close
asaf)vintiml of ourselves with the Centre and in spite of the many difficulties with
Which we have been confronted in the process of integration, we in Rajasthan are
BIOWI.!"- beginning to realise that our association with the Centre may become an
association for the greater good of Rajasthan. I make no apology for looking upon.
this Budget in these terms because T am convineed that unless the people of Rajas-
than can find in the affairs of this Parliament some indication that their interests
are not altogether forgotten here, the zeal for greater integration may well be lost.

I recognise, as indeed I believe we all recognise, that in this short period Rajas-
dhan cannot reecive any very large help from the Centre. but we are anxious, for
that very reason, that the tinances of the Centre on which our hopes so largely rest
should be conductod not merely with wisdom but with the express purpose of assisst-

local development. T cannot refrain from recording in this respect some dis-
appointment. The Budget which the Finance Minister introduced last Tuesday
was to my mind a budget which gave little thought to the States, even compelling
them to sharv in the tax relief which he has given. I don’t complain unduly if this
is likely to assur: relief to us at an early date. T regret to record, however, that in

ese estimates we se¢ no prospects of a situation ariring when the dominant needs
_of Rajasthan will be adequately met. : :



¢ GENBRAL ‘BUDGET—GENERAL DISCUSSION 1206

I must confess that I, and I am sure, many other Members of this House have
found it difficult to reconcile the assessment made by the Finance Minister last
Tuesday with the assessment of our economic affairs which he made in the devalua-
tion debate on October 5, or the broadcast of the Deputy Prime Minister on Novem-
ber 14. '

We all recognise that something has happened in the interval and we are par-
ticularly happy that our balance of trade has been so satisfactory in the months of
November, December and January. But I do not think that even here there is
room for complacency, although we have hopes that our balance of payments will be
more satisfactory in 1950-51 than it has been in 1948-49 or 1949-50. But apart from
the balance of trade position and the improvement recorded on our railways, for
which just tribute is due to the Minister of Transport, I fail to see, and there are
many Members of this House not participating in this debate who fail to see, how
the radical differences in the Finance Minister’s assessment with his own views ex-
pressed in October 1949 can be justified.

ISHRIMATI DURGABAI in the Chair)

We continue to attach to prices the highest importance. Five months have
elapsed since the Finance Minister promised, on behalf of the Government in point
eight of his devaluation policy, a ten per cent. reduction in retail prices of essential
commodities, manufactured goods as well as food grains by a reduction of ex-farm
and ex-factory prices or by a reduction of distribution costs and incidental charges
on both. T have no doubt Government ecarnestly meant to fulfil this promise, but
as far as we are able to ascertain, we are farther from fulfilment today than we were
then.  Tn October the general index of wholesale prices published by the Economic
Adviser was 393-3. To-day the index ix no lower and we have been concerned to
find that in the last two months it has risen by nearly 135 points. It seems to us
to he no consolation to k¥®w that the Finanee Minister is watehing the situation.
He has no doubt been watching the sitnation for the last two years. What we
wish to know is prezisely what hiis policy is to meet it,  [Eit is the same policy which
he announced on October the Sth, will he at least let us know why it has so obviously
failed ¢ Tt will then be for this Honse to suggest alternative measures.

T cannot help thinking that one of the contributary causes of this failure has
been the reluctance of the Finance Minister fully to implement another point of the
policy which he announced on October 5th. He said specifically that this policy
was the “introduction of economy maasures for securing a reduction of approxi-
mately Rs. ) crores in revenue and capital expenditure for the current year and not
less than twice that sum for the next vear as compared to the budget estimates of
1949-50.” In mere figures by an adjustment of the capital account he may claim
that there has been a saving of the order promised. But the spirit of that under-
taking was that economy would be effected everywhere. It appears to most of us a
violation of the undertaking that the revenue estimates of expenditure for 1950-51
-are actually Rs. 15 crores more than they werc last year. Apart from a violation of
the spirit of that undertaking, the retention of a large deficit on capital account ang
the failure to implement economy on the revenue side are direct aids to inflation.

Members of this House need not be reminded about the facts relating to the
cost of Civil Administration in Delhi. The figure for the total of Rs. 50 crores is
nearly four times what it was for India undivided in 1941.42. On the face of it
there is something wrong. I am convinced that what is wrong is the failure to tell
the Ministries that they must manage within fixed sums considerably below those
suggested by the Economy Committee. If the Ministry of States can manage with
Rs. 12-84 lakhs, I see no justification for Rs. 34 lakhs for the Ministry of Education,
Rs. 118 lakhs for the Ministry of Finance, Rs. 103 lakhs for Information and Broad-
casting, Rs. 22-16 lakhs for Industry and Supplies and Rs. 51 lakhs for External
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Affajrs. It is no accident that the Ministry which has the smallest staff is univer-
sally recognised as being far more efficient than the others and is perhaps the only
Ministry which has displayed efficiency in no way inferior to anything we have known
in the past. :

We are seriously disturbed about the constant promises to effect economy and
the equally constant failure to achieve it. And we arc the more disturbed, because
the example of Government is vital if a conviction is to be carried to the country
that substantial sacrifices are called for if we are to advance in the economic sphere.
This Budget has done much, we think, to produce complacency and we consider
that the economy which was being introduced under the direction of the Deputy
Prime Minister in October and November is no longer the policy of Government now.
This I consider to be a serious reverse and we are anxious to obtain from the Finance
Minister an assurance that the inflationary situation which is now developing will
be handled not with promises, but with specific action to cut down on civil adminis-
tration so that the total costs of Civil Administration are pegged once and for all.

I have referred to just two aspects of this Budget which seem to me to require
immediate change and I would ask the Finance Minister to make this change at once,
instead of leaving it to circumstances to compel, as last vear, both action and eco-
nomy. We who support the Goverament, although we are not members of the
Congress party, do 8o becanse we helieve it is alive to its own mistake. A\ grievous
mistake in complacency was made in 1949 and T venture to snggest that in a minor
way the same mistake is being made by the Finance Minister to-day.  We are anxious
not to hinder but to help him and in this country, apart from a very few, whatever
our party, we wish to help. But Government must utilise this help and ask for sacri-
fice. T know that we in Rajasthan, however hard-pressed we may be, will not fail
if & clear eall for sacrifice in the interests of tho country ean be made in terms which
our people understand. -

Shri Sarangdhar Das (Orissa) : This budget reminds me of a story of 40 vears
ago when I was studying in the University ‘of Cilifornia in America. A German
working man who happencd to be w Marxist and a staunch believer in thermaterial-
istic interpretation of history told me about our independence movement—we  were
discussing that we wanted to be independent of the British—and he said :

“Well your independence 18 nothing but a change in the masters. You want to re-
move tho British and want to stay there and rulo over the masses probably erush them much
“more than the British were doing.”

Well, T myself did not agree with him, but T feel to-day that that is what is
happening now after the British havo gone. The budget, as it is presented, is full
of concessions to capitalists who for various reasons, during the last three or four
years, wero not expanding the industrics, nor renewing the broken down machineries
and producing more and more ns they wero told to.  One concession after another
has been given and now this surplus is being given to them. T want to say that
India is purcly an agricultural country and clthough thero wero some small industries
during the last 50 years, it is agriculturo that has to be improved because our yield
of almost overy crop per acre is the lowest in the world. Instead of ploughing
back some of this surplus for improving agriculture and yicld, we are going after
this industrialisation which needs at least 500 crores of rupees a year to establish
newer industries and expand and make the country fully industrial.

I know there have been small sums spent for the last seven or eight years in.
that 80 called Grow More Food campaign which has not brought anything. Conse-
quently, I believe it was last year, that the Government gave up the G.M.F. subsidies
ete. To-day there are thousands and lakhs of acres of land scattered all over the
country which are useless because of erosion, but nothing is being done in the various
Btates to reclaim them. Now we have got into the habit of thinking in terms of
American progress, Beocause America has mechanized agriculture, we want to-
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mechanise here. 'We are getting tractors, and I don’t know how many makes there
are in India— American, British, German, Czechoslovakian, and I can tell you that
if a survey is made to-day all over India, there must be dozens of tractors lying idle
because in our country we are not mechanically-minded. There are not mechanics
enough, and consequently instead of starting small industries so that there would.
be more mechanics, etc., we go in for highly technical things and when there is a
breakdown there is nobody round in the villages to repair it and there are no spare
parts. There are all kinds of difficulties and yet we must have tractors! T had also
seen tractors in America, and the small farmers there used to have their mules and
were averse to tractors at first but gradually they have taken to mechanization.
Herc instead of improving our cattle we go after tractors. In every walk of life
the British wvay of doing things is being continued althiough many of us always say
in public fectures that India will evolve in its own way, that India’s culture will be-
revived! But T don’t see where there is India’s culture in these things. This is
why I get the impression from all these that our Government is attempting—after
appeasing the Priuces, the ex-Rulers, after giving them somewhere about 44 crores
of rupees and tinkering with the abolition of zamindaris,—we are preserving the in-
terests that were already vested and now we arce imposing a plan of industrialisation,
a